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™ | NORTH DELHI MUNIL:IE‘ L CORPORATION o (,f.”-frﬂ
OFFICE OF THE ADMINISTRATIVE OFFICER (C8C). .« .,,1\1-_@)3;,-«-?
| 2% FLOOR, DR. SP.M| CIVIC CENTRE, " vy 973114 1N
MINTO ROAD), NEW DELHI. - \?QWP W
| 1 | S
No.F.33/Corp. Gommittee/AO/ 255 JC&C & Dated: /& /2 - 2o

26.11.2020 received from the Municipal Secretary éfﬁw. NDMC is forwarded for further

necessary action.

l ,
’ _)

Copy to Add). Comnﬁissioner {

action please.

A copy of| the Corporation Committee | Resolution No. =28 dated

The relevant file in Duplicate of the case|is also attached.

- Voo
W‘“- : -

A U Admirﬁmef fficer

i C&C/iMorih DMC

- ) for kind information & negessary
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: Urgent Business No. 192
Subject i Policy for :[aér:nxsszuu of setting up Cummumcatmn Cellular Mobile Towers

on Wheels (COW&) in North Dei‘hs Mumclp'ﬂ l“’urpnrulmn a
(i Commls.smncr’s letter No. F. SSJ'ADCIRP Cell/NDT

During the various n;teetings at the [evel of Telecom Ministry and érth’er auth
Ccllulai‘ Towers on Wheels (COMs) was raised many times. During the

that 1hc:rc 15 ne policy on date
."\ccordlmg!y, South DMC being
establishment of COW's in area o

J

\hmmFa! Corpeoration vide Resg: lution No. 259 daied 4- 1—20"0 The co

E
H

The policy was fia

In orders to resolve

Phn_nes.‘ the matter for adopting ¢
NDMC vide order dated 7-7-72(

adopt the pulicy for permission o

P

k
i
i
i
1
]
!

The highlights of the

1. The Cellular on

markets, other v

f their jurisdictimi.

med by South DMC and got approve

poliey are as follows :—

1d

'8 meters (:nclud(

1l

huridred thirty n
other Telecom §
be erhanced éh
Hesides, the revi

+. The North DM
- the COW fora |
the telecom com
Telecom, TRAI
operate the allo
telecom compan
“period of the allg

will be treated a

The monthly n,j

roveming setting uplesiablishment of COWS m the t

course df disen

lens ®

)WCIE#?G!C&(E dated 3- 9-?(%—0

orities, the Jssfuc of
ssfon, it was noted
hree Corporations.

licy for selting up/

I
the Nodal Agency for cell tower matte rs,frqmti:d apo

Whecls (COWSs) shall bé set up in puﬁhciplaces like Qa:kmg lots, parks
peant spaces and along road sides (w hqre\ er possxble Jletc :

i
1

Ji from thc Hodsc of Scuth Delki

¥ of rescflut:on k:. annexed as. f-\
f

the problem of geuerai: public regarg mg wor‘< conniectn ity of Miomie
of policy of South DMC ivas placed before authorities and Commtssmnx.r
20 has allowed to place preamble betore “Iorth D‘\J
f setting up Communication Cellular } \rhpbile l"ower' on ' Wheels (COWS)

C for approva[ 10

i o
I i
i

I ] ;

The maximum a%rea per COW shail be allolted upto 3q ‘sqm. ‘wnh maximum w:dth up to
ng the space required for guy w :rcs/an%.hor wart,s ete.)) i

i

tal charges for the land allotted for cow shall be @ Rs. 339/- (Rs. th.rea

ne only) per sq.fi./per month + apphcah!e taxes (mc}ud
ervice Providers). The monthly rental clharges f'or the lhnd allotment shalI
r every three years @ 8% per annuiﬁ cmllmbundm;, on yearly tgasm.'
sion of rates will be wvthm the absolute] dlscrat:ctn of the North DMC.

ctc in this regard, If the telecom

s UB/NDMC|2)

will provide bare space for placemerjt 'md ‘operatiot

ng co-sharmpethh

al requirement for

aximum period of three years and muumum penud of three months and
rany r’servtcc provider wiil follow ail relemnt gulde!mes of Department of

compum/scmcc provider need to

rted Jand after completion of maxlmum pcnod of three years the? the
'v/servn.e provider can apply three months pnor to expiry of three Years

trient angt the reque.st/apphcauon of the tclct.om comp'mylscrvnce prowder
2 AFRI‘ CSHE. D

| B

| i;
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_ 5. The location of the site will be finalized after conducting|the joint surve:if wu;h the North

. DMC staff as well as the representative from telecom oo npany/scrvice f‘)rovgder and the
decision of the Norih DMC will provail,

6. Since the COW i3 u temporary structurs and can be installed ut the following places :—

(a) Public places |

|
]

. (b) Markets,

(c) Parks, If

{

i

|

i

i {(d) On road sides, i {
; Pl

L

H

|

(©) P:irking arens Ié‘c
' i . o
(D Open spuces \\%ithin Departments® premises b
: ]

(8} Any other placic, as decmed fit by I\iorth DMC, : ' E |

{
| 7. The teasibility of sjtes will be decided by the joint inspecnjxfn of fhe fCommmee i
i M | H

|

* On the analogy of South DM the policy for permission of set rmg up Commumcahon Cellular

Mobile Towers on Wheels (COWs) in North Delhi Municipet Corporatian areas is fmmbd and annexed
- i 1 H .
1sB here»\ith - _j E Py

g' The Finance Department has concurred the proposal.
. The proposal is vetted by Law Department with, the following, u:bsewiati:ens e

' i
! "The matter has beet examined. The a’rqﬁ‘ ;s proposing 1') adopt| the po!fcy passed iby

South DMC Jor granting of permission for COWs. the! Finance De in_‘. has lalreqaja examined iize
; _ :

matier. 'fhe may now process the case accordingly. Hawever: displftewsohmon
also be urserled E i

§ Accordmg!y, as per op nion of Law Deptt. the Dispute Resolut on Cl:ztuée is ad
at S, No. 35, ! Ii f

E ' ' 1

! The matter may be giaced before North 'Delhi Municipal ;C !tmn mmugh Standmg
Commitick as urgent marter of busi

wechmusm may

g

ded in the policy .
i

ness for adoption of pollcy for pemussmn of setting upi Communication
Is (COWs) passed by South DMC Y:dc Reslalu tion, No. 259 dated

) l ' i )
12020 for graming of permissipn for setting up Communication Cellutar Mo*ule Towers on Wheels
(COWs} ih North Dethi Municipal Corporation areas.

!

Cellular hido'biie Towers on Whe

E., ’ i
i .

; | C UBNBMC[3]

o |
Scanned by CamScanner




'
i

I

v ! ANNEXURE ‘A
Copy of Resolution No. 259 of the Ordinary January (2020) Meeting of t!'lm
South Dethi Municipal Corporation heid on 4-1-2020 :
(tem No. 14 ~— Policy for pehniséion of setting.up Communication ellular Mobile [Towers on Wheels

(COWsY in South Delhi Municipal Corporation areas. ‘
(i) Commissioner’s tetter No. F. 33/RP Cel/SDMC/STS/CEC dated 4-12-2019.

in the Standing Committee held on 22nd October, 2019, issue of exi Eting. unauthorized
communications Cellular Towers on Wheels (COWs) hereinafter referréd to as COWs as raised. During
\he course of discussion, it was noted that there is no policy on date governin  setting up/establishment of -
COWs in the South DMC areas. The members expressed that the SDMC |sHould frame a policy for
setting Up’establishment of COWs in South DMC arcas and to generate r‘evcm{?e.;‘ C {
BACKGROUND AND FACTS !

In number of meetings, the representatives of Celiular Mobile O}ﬁier?tors pointed out that the:
number of complaints are being rf.ccived regularly from the general public regarding pooy signats/eall drops
while miaking the cellular phone talls. 1t was also pointed out that in magy cases they face fot of resistance
from the residents of the colonylarea while installing.of cellular towers on rdoftop of ¢ building resulted
into pour signals, | o

! ' ! 1
. To resolve this problem, suggestions were received from Ul representatives that Cetlular on
Wheels| (COWs) may be provided in the area where such types of corlplain‘,_ts of poot signals are being
received. The COW is a tempordry arrangement which can be installed ht required location (Public places
L.v. maskets, parks, on road sides, parking areas and open spaces in Dep igtmerjltsi premjses, eic.). 3

_ Accordingly, the prc!posal was moved and the Addl. Cmr. (Fngg.) observed
needs mention of the terms and cqlmdilions as well as revenue eaming oplions in detail.

that this proposal

t

 -In this regard. the doduments policies/information have been gollected from various departments’
States where such type of COMWs are being permnitted i.e. New De hi 'Mimicipal Council (NDMC);
Haryand.-Defence, Maharashira) Utiarakhand, Orissa, etc. ' -

OPINION OF LAW

. The matter was stud ied and the opinion of Law Deptt. was also|obtained
opinionjof Law Department is reproduced as under -— ; ! i :

“1. The department;has not placed on record a copy of no iﬁcati:on‘% dated |15-11-2016 issued
by Ministry of Communications (Department of Communications) published in the Gazette

gn this issue. The

of India oo 164 Nov.,
conferred by Sub-section
Sections 10, 12:& 15 of'the

having been dotwnloaded from the official website i

consideration of {the Engineering Wing to br

aforesaid notifichtion.

The notiﬁcatiors; deals with the

notification.

conditions goveining the

, rules framed by the Ceitral
i ground infrastructure and over-ground infrastructure ()
making any policy and terms and conditions gove
department should not frame any condition

2016, This notification has begn: issued in
(1) of Clause (&) of Sub-scction
Indian Telegraph Act, 1885,

copy of the a

' ]
: i £
i P

viobilk

ercise of powers

(2) of Seetion 7 read with

presaid notification

:placeid'bpposi‘te for perusal and
ing its terms|and conditions iwithin the ambit of

Gowt., wiLk'n respect to under-
“fowers). Therefore, while

ing the contemplated policy, the

i
:
i

Scanned by CamScanner

de hors Lh]e rules v:Eontainbd in the aforesaid
. : L '
|

L]

s : }

3. A perusal of th notification shows that the SDMC being a local apthority is covered
under the definition of appropriate authority and i
framing of policies, terms and conditions within the rulgs frame:

license U/s 430 of the DMC Act, 1957,

UBMNDMCT (4]

{ can éxercise the povwers with respect to
d by the Central Govt. and




b

12,

1ln addition to above, the
are appropnalely incorporated/inserted in the contemplated pohcy —

{l) A complete mechani

* granting approval fuj COW under the contemplated policy.

I . ' '
. In addition to one time adininistrative expenses, the SDMC

The SDMC may also recover the charges for the ground on

S — T :5..._.

- Towers_ in case of

5

As per mandate of the aforesaid rules, the SDMC is rcqmrtd to appoint a

“for the purpose of the rules contained in the aforesaid
cantemplated policy of the Corporatian.

The SDMC is also required to develop an electronic appli
not been established by the State Govt,

Chapter-3 of the afor- said notification contains a detailed }
be provided by the ]lccnsec in support of his application,
consideration while finalizing its list of documents required

The aloresaid notifigation empowers the SDMC to fix one-t
every application which shall'not exceed ten thousand rupe

is at fibentv to fix th admtmstmtwc charge: which shou

thousand rupees i

it may deemed {it with its proper justification and approval
is significant to mention here that under Seitlement Agreen| ﬂ

Court through medlsihon the SDMC is eniitled to recover
Therefore, tLe Engineering Department may take

few.
while giving its proposal to competent authority for enhan
proper justification.

otification to
ation process |

st of supparting
the department
for prc&cqssiug 4

tne aan ﬂlstrai
es, Therpfore
d rm‘be over
.

may aisu charge
of tht:' cqmpu"
mént amwd bef

mto conSIderat

i

of c\ammatmn

Rule 10 of the aforedaid rules inter alia provides the process
which shall be a part

that if the SDMC fa
specified time, the

mechanism has to pit in place for examination of all the a
same within the specified time to avoid dccmmg fiction,

Is to either grant permission or rsject

he same in wri

plmations and

5. p ]acsifor 54

|

|
Nodal Officer
deal with the

f the same has

: documents to
may take mto
p;:-hcauons Ebr
i

tve charges fOr
he department
and above ten

e license fee as
nt authorite. It
ore Delhi High

ears a5 ficense

on this aspect

‘ement of the ficense fee with

t

which COW will exist,

law prov :dmu
ing within the

permission is deemed to have been granlqd l’f‘nerefore, a strong

disposal of thr;

The Law Department is of the opinion that'the contempl ted pohcy of the ueparmxcnt

should be in conformity of the aforesaid notification conta
infrastructure (Mobile Towers),

department may also ensure that the fi

towers, charges of ground, along

functions of the Corjoration under which the Corporatlun

Appropriate conditid
out of instabitity of
property,

n for indemnification of Corporation i

UBNDMC|5)

i case of

mng theirules

llowmalt rms

Ism to deal with the defanlters of p ymeut qf licer
with absolute power to B ve du‘ectlon fo
bublic inconvenience if ;any contingency- ames 0 n

:l

.
[ !
J

|
!
Pl
i
!

i‘nf over-ground

hnd conditions

se_fee of cell
t relocation of
ect obligatory

f aay ncmdcu* arising
structure of any accidental event resuhinb 1o} an) loss: of lives or

i
i
1

%
b
-

%

|

i

of appiication -
of any policy that may be contemplal;d by tife depart reat,

[t may be noted that the Proviso of Rule 10 contams the deJIH‘"lmg fct:on of

3
¥
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iy A specific condmcm for granting of penmissior for placing COW on the fand of Corpcrallon
sliall not create any right title of i :ntc{cst in fayour of the apphcant with absolute discretion
of the Corporation to direct’ re-location of|the same in case of any need as may be

. deemed appropriate by the Corporatlon : i

(ivy The Corpnranon should also keep ]lbeny toifeview the charges periodically as and when
the situation arises.

The department may draft its preamble i f‘or placing it before the competent authority keeping
in view of the notification dated 15-11-2016 as well as the afmjesa:d legal apinion. .

The draft policy containing abm‘c optmon of Lnw was again sent to Law Depaﬁmcm for
vetting. The Law Department vide its note- dated 11-1 12019 pbserved that “The policy appears legully in
order”. Further, Law Depar{ment m its note dated 20—11 2() 9 stated that “There are certain corrections
parried fn the draft, Needs revision,”

The propasal conwining deaft poti'cy wasL al?.u écm to Finance Department,

While apreeing with the propOSal the Fmance Department in its note dated 21-1 1-20.1 0 stated
that the following may be muorpomted in the dmﬁ pollcv and placed before the competent authorities -—

5. No. . Qbservation of Finance Reply

1. As per the Government of India, Ministry of Ministry of Urban Development, Govt. ¢ India,
Communicaticns, monthly charges for the O{ﬁcc Memorandum issued vide No. 1831672/
space provided to mobile service provider on 2011 5-PLIM dated 8th March, 2016, which deals

the rooftops of Gevernment building in Delhi with fixation of licence fee in respeet of the
for erecting mobile tower*shall be enhanced Mbbile Towers to be erected on the ronflops
after every three years @& 8% per qannum!, " ofthe Govt. buildings in Delhi. states that

compounding on yearly basis. Since the above ’ :

notified base rutes has been adopted for. CO\}.l “The issue regarding the fixation of Laence
as Rs. 292 per sy ft/per month, ratds w ne fee recoverable from the mobiiz SErvics
charged in the wvear 2019 be calculated providers for erecting mobile towers ca the
‘aceordingly: rooftops of the Govt. buildings in Dellij are

under consideration in this Directorate.

Itthas now been decided to levy the lidence
f‘e'c @ Rs. 292/~ sq.ft. per month for the space
pmvndcd to Mobile Service Providers in tieiroof-
tops of Government buildings in Delh; for
ergcting mobile towers. During the period the
allotment subsists, revision of licence! fee,
eNi*ludm;, 1axes, w1li be done every three yea.m
‘10! be computed @ 8% per anmum, compounding
on yearly basis, as per OM No. 180!5'] 92
PQ Jil dated 16-3-1999."

Th
fei

is O.M. talks about revision of licence
, excluding tmxes, in case the allotment
subsists and there is no circular/order on this
issjte in the year 2019 by the Ministry of Urban
Déwclopmem. Gowt. of India.

UB/NDMC}6]
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: sl issue of this Pollcy
As per Clause 27 of the draft docuiment, Existing COWs on date of is5u
“l s .

v

2

i ; date of their
Ity of 25% can be imposed. on wilf have to pay arrears fmm,ﬂu; o wi;h{)uv_
Fa 7 i o
f:‘fl:l}r{‘imtiun of COWs installed withowt cxistence and if fmy COW; :}n-z p':nw g
pcg;mission. Finance is of the view that since no pcrflil stmn uf}cr_:mz 1ssf;1:r a#a;‘; c;-.: Q}, ity
olicy was in existence date, pepalty of shall be regularized & ena
policy was in existence 48 on date, peqeit ' T
25% of the requisite permission fee con be @ 25% over and zbove the montnly

imposed after a cut off date as decided in the |  charges. :I‘ha rgmal (':har%es as x!vell' as the
poicy or from the date of instatiation. However, penglty will be cnarged on nonthly basis,
Jepartment  can caleulate and recaver the :

arrears from the present operations, if any al
the rate of Rs. 202/~ per sq.ft./per month from
the date of installation as one-time measure. .

3. As per Clause 8§ of the draft document, SDMC Thé|rates/charges will he {ixed afier approval -
may also charge license fee with proper of e competent authority. '
justification and approval of competent authority, '
Department is advised to incorporate the
proposed rates accordingly.

4. May be veued from Law Deptt, The| draft polizy was elso sent to the Eaw

Deput., ceriain correstions have been cwfied

out{ by Law Deptt. and accaordingly, a

suggested by Law Deptr., drafl podicy has been
revised. -

Lfl' ;mti. ZMhC-bOdY in Delhi has flodted tender! New Delhi Muni:iﬁal Counzil had floated
atted this work, the same rates may also be tengers for 156 sites, with imu S
explored as a benéhmark ' ! s ft Tor cath sie. for &
. SOZ am, or 538 sq.ft. area for each site, fhr a
petied of three y ears. '

estimated cost for these 156 sites
99.84 crores for 3 vears.

MBS

{7 COst per site for 3 vears comes
- o
§4.00.000f. (99,84,00,000/1 56 = 64,00,9{50!_)

e ¢ ite ;
R 0st per site per month comes to

: L17,777.77 (64.00,000/36 = [ Ay fou N

‘ 2 COSt pE:I bq‘it. ‘pE’:t Ill()ll.lh comes 1o
‘ ¥ 3 ros & f[

't awarded cost for 52 sites = Rs. 94.69 4:. o

The awarded ¢ . [
) 08T per site -
50 kqm.= Rs.1,§2, 104, per momh: tor

Il;’lt awarded cogs i '
h 1 '
= ks, 33848 Per se per month per ‘“.:q‘ﬁ'

| QlB2104/533 = 334 :
UWNDI'MC['I] 3 338.48)(311,\'1{&339/-} i

|
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i
A cnquxrud from Mjs. INDUS TOWERS LTD
who has been aflotted Group-B (5" sntu:;s) by
NDMC, the size for onc COW, in general is
g : S'Imlr % 5 mtr. or 269 sq.ft. So the amount of
" ofe COW of this sizefarea will be. around
Rg. 91 200/~ with rate as Rs. 339/- perisq.fi.
pér month. However, the requirement of size/
i area from telecom company/service prawder
Iuy vary and as draft policy the maxjmum
:% a permitted for installation of COW is upto

i

S, ;

With reply to the afore-mentioncd obs!crvatton and as sugg»s:ed by Law Deptt., the it
policy was revised and sent to Finance Depit. as well as La\l Deptt. for vatting.

Finance Deparlment vide its note dated|25-11-2¢19 observed that “Since the pohcy ofC‘O\?‘ 5
has been drafted newiy in the SDMC, the Finance is agre¢ to the proposal of the department as: it has
been revenue eaming potential for SDAMC: However, the Finance suggestion are as under — ‘

‘1. Opinion of LAW Deptt. should be adhered t

“Law Depariment vide its note dateid 26-11+2019 ohserved that “Redrafted policy pnruqc:d
This is lepally in order. The facts are to be werified by the Deptt.” :

o

POLICY :

rules to regulate underground infrastructure (Optical Fiber) and over-ground infrastructure {Mabile 'lowers}
Rules vide Notificarion dated 15th November, 2016, whlch was published in Guazette of India op 16th
November, 2016. ) 3 .

Government of India, Ministry of C‘omznunicamﬁn (Deptt. of Telecommunication) has . 'ouﬁed

A perusal of the notification by the Law Deptti|shows that the SDMC being a Jocal au?horil}'
is covered under the definition of appropriate authority ajd it can exercise the powers with respect 1o
framing of policies, terms and conditions within the rules| framed by the Central Gevt. and conditions
govemi‘}lg the license U/s 430 of the DMC Act, 1957, k ' .

As per the documents/information colleeted fro 1 the other departments/agencies and the legal
opinion from the Law Deptt., South DMC., the powers: co ferred to South DMC being local body and
discussions with hlg.ht:]‘ officers and representative pf Telecmm Operators, the draft pelicy is prepared with
following conditions < : i
I. ' f :

. _ : S :
|. The Qel!ufar on Wheels (COW's) shall be get up in public places like parking lutsé parks,
. markets, other vacant spaces and aleng road sides (wherever possible) etc.

1. The maxir'num area per COW shall be allotfed uplo 50 sq.mtrs. with maximum width upto
8 meters (including the space required for guy wires /anchor wires ete.).

3. The monthly rental charges for the Jand ai otted for COW shall be @ Rs. 339/- (Rs thres

hundred thirty nine only) per sq.ft.iper mon h + applicable taxes (mcludlng co-sharing with

. other Telecom Service Providers), The moithly rental charges for the land allotment shall

be enhanced after every three years @ 8% per annum, compounding on yearly basis.
Besides, the revision of rates will be w nhm the absolute discretion of the SDMC.

uxmnmca g

B
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(d) On Road sides ‘ j

- The SDMC {vill provide bare space for placement and operational requirement for the
COW for a maximum period of three years and minimum period of three months and the

telecom company/service provider wil followhil relevant guideques of Dﬁ:panmen! ;of
Telecom, TRAI etc. in this regard, If the telecom company/service provider need 1o
aperate the allotted land after complelion of aximum peri?d of !hre.jr: years then 1Ihc
telecom company/service provider can{apply three months prior to expiry of ‘three yedrs
period of the allotment and the rcquestfapplieatiéh of the telecam company/service pmvu%er
will be treated as AFRESH, : i

The location of the site will be fiualized after c;cnducring t.hcjoint survey with 1he SD’»iC

sta{f es well as the representafive from lelecom ¢ompany/service provider and the decision

of the SDMC will prevail. ' -
Since the COW iz & témporafy srructyre and can be installed at the following

places :— !

(a3 Public places i
(b) Markets ;
(¢} Parks

{e) Pari;fng areas &

63 Opcﬁ spaces within Departments’® }aremise?;
(8) Any other place, as deemed fit by SDMC..

For joint survey and finalizati ,n of thel Jocation of the site, teams can be formed at
Zonal Level comprising of officials from Build|ng Department, Maintenance Department,
RP. Cell {for “a", *b’, d, tet & ‘é’ above), Land & Estare Deptt. {for ‘F abeye),
Horticulture Department (for ‘c' above) and rppresentative from the respective telesom
company/service provider. ! ? !

assigning any reason, ;

i
- . Pl . " Lo .
SDMC in its own capacity reserves t[Ie right to owtrightly reject any application without

The maximum height of any structural elemeflt installed with COW will be u'pto 30 fntr.
above the ground level at any Iccation.i : ;

A

The COW shall be installed for the énhance_rpem of mobile signal and the SDMC ;ﬁ!l

-reserve the right to ensure that there iﬁ,-no violdtion of the same,

. i i :
The telecom company/service provider shall Tke the site on *“As is where is basis™.'

All the sites will be tentative and ar subjéct(to change of site by SDMC for which/the
telecom company/service provider '.jill’ not sgek any adjustment in the monthiy re:mal
c}!arges or any claim, compensaticn, !damageéE)r any other consideration whatsoever It
will be ti‘xe .absolutc discretion of the Corp6 tion to direct re-location of the alré:a\dv
allotted site in case of any need as may be de:cf ned appropriate by the Corporation.  ©

:‘he mfr':‘:/struc‘ture f'ac_i.!ities such as electric c;:?nnection shall be arranged by the telecom
cﬁ.?tg?c":n zf;“:u:;ee gi?::ier and l};e cc;;st-of f:{ ctric connection including cabling, pénat;
o cciric ﬁroviéer e te!:;ges an ot{?er ancil'} ty chm:gcs, 51_1a11 be bomne by the company/
Wiring, om company/service provider will ensure thar all the eletiric
g, gazentes are used and maintained properly and are in good conditions. L

UB/NDI‘%’IC [91
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. . P
~ Any physical (or otherwise) ?amagc_—a or Injuy,

N

The spact upto the maximum bf 50 sg.nﬁrs. W
- and no excess space will be jcovered by thej
pretext. (It will be the absoluté discrétion of 3

50 sq.mtrs.)

The telecom company/servicy
permissions/certificates if rec

taw and will submit the followjng documents s—

(a} The telecom company/service p:rol.'ider'
fram all losses. damage/fie.

(b) No Objection Certificate frem Archaé
applicable). -

(c) No Objection Certificate

Jozation is marked in ‘Reli” Zous in Cole

AATL

. i

(d) As per guidelines of Deps rimerit o'.”l’uleé:

for Standing Advisory t‘ummince o

I be considered including all these facilities
telecom company/service provider od any
DMC to detennine and aliow the space upto

provihcr at its v cost shall take the necessary statutory
uired for the spme from any other agency oF deptt. as per

Wiil indemnefy the SDMC to keep harmless

hlogical Survey of Iadia €AS]; (wherevar

from ;?.i:porﬁs ;J\uthorit}_' of Iudia (AAI} {only in case if the -

ur Coded Zoning hap (CCZM) specified by

smmuniations (DOT}, a copy of application
Frequency Allocation (SACFA) clearance

acknowledged by WPC J’\f’ing df’ Department of Telecommunication, Govt. of India,

with registration number
application for new tow
obtained will be submitted withip 6 momt
ity this regard will be subinirted by the ap
SACFA4 clearance. whereyver available, %
the Corporation. ‘

The telecom company/service prm‘isﬁer-sf:ai[i
site and shall maintain the same in ncat &
applicable laws of the country. ’

The tefecom company/servive provider shail ¢
so as to create a clean and healthy environ
the telecom company/service jpros ider fails €
Jaws wiil be imposed on it. [y this regard, the
the departmentsiagencies shall be fallowed.!

the part of the telecom company/service py
telecom company/service prcf.widcr bnly and
liabilities towards the injured. The telecom's
can be indemnified the SDMF‘ for any losses

The telecom company/servige provider wi
‘special measures are installed at the:applicaby

The telecom company/servige provider agré
Latative of the SDMC for inspection at an)

un-fettered access 10 the authorized repres
time and agrees voluntarily apd unefjuivocal
as may be indicated by the SDMC, Non
pernmnission, so granted, will He rc\'oﬁced. .
UB/NDMC|10]

fur the individ\#al location will be submitted along w
ers in the Cogporation and the SAC FA clearance, when

‘th the

s of granting permission. The self-declaration
plicant. In case of existing niobile towers the
i1l be submitted alongw ith the applicztion in

nstallioperate the COW within the desiinated
1d senitary conditions and comply with al!

1sure high standard of hygienic and cleanliness
ent to enhance the image of SDMC. In case
maintain the same. the fine as per applicable
directions/guidelines of the Hon ble Couri or

1

y to the commuters/passersby due to lapse on
ovider will be the sole responsibility of the
the SDMC will have no legal obligations or
ompany/service provider will indemnify and
on this account. '

1 ensure that fire detection, lightening und

1

|2 site and are kept in good condition.

bes voluntarily and unequivocally to provide

y to abide by and comply with all instruetions
Lcompliance will be treated as breach and

Scanned by CamScanner
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b

M

Encroachment :— The te!ecomfcompényfscrvigc provider will strictly not encrca‘ch u?‘on
any area and shall restrict to atlotted site only. In case, the tclccorq ca:npanyfse::_x;:e
provider encroaches upon the public’land, tie SDMC reserves the right 1o revoke the
permission and forfeit the interést-free perfonnance security.

Security Arrangement :— The Yelecom company/service provider will ensure safety and
security of the equipments installed at the alhﬂ:cd sites and will be respon;:ftfz for safey
and security of the sites. The SDMC in any case will not take any responsibility of thefi

loss,

No Signage -~ The elecom co{npanyiiservicef rovider shall not bz? allowed 1o instait.an;
tvpe of signage (commercial/ndn-commercial){for any purpose inside or cutsice the sPEs

In case, the telecom company/service prosider installs any type of 'giaze (commercia

non-corunercial) for any purpote insidefor outsids the sites, a fine of Rs. 16,000 (Rupezs
ten thousands) per day per site Will be imposed upon the compar, ‘service for a n?zxjs:aum
period of seven days, after whith SDMC reserves the right tc revoke the permission w.. 1.
auch site(s) without any nmiceféommunicaﬁoa. '

Compliance with the Law —|The sites andithe fixtirc: and the appurtenances thereto
conform 1o every applicable 'equire_mem ofjlaw vr duly cunstituted authoriry or e
requirements of the carriers of all instrance on or retuting to the sites. The telecon
company‘service provider at itg sole risk and qxpense. at all tmes during the term theswof
promptly compiy with all such requirements. The telecom campara serice provicer shals
comply with ali applicable seafutes, rules and iregu fations of Central. State Govertments,
Municipal bedies, and ali applidab!e rulss 2nd afso repulations uf the Delki Fire Deparuert.
Thz telecom companysservice|provider shall L“.ompi_v with and abide by the judgements
passed from time 0 time by Hon’ble Supreme Court'High Court or any othzrz jodicialf
quasi-judicial body/uuthority. The same shall|be the resparsibutity of wizrar companY;
service provider. ‘ : :

The selection of site for installation of COW's
not disturb the free moments of the rafiicipy
school/hospital and places \'.-hei're heavy naific

The COW may include the base of.the Tow
safety measures and structural istability. .

j \
For providing generator set_for COW, a ¢
Automotive Research Associdtion of India
Generator (D) Sets, as per gﬁuidelihes issug
clearance of DPCC, ! '

- - . f v ' ;
The telecom company/service;provider:shatl
in this regard. However, a Self-Declaration in t

, ! .

;nd its operation shall ke such (hat i should
lic and shall preferanly be wway from the
and public movement is being donz.

er cn Wheels subject ro fulfiimen: of the
o

opy of the type test certificate issued by

ARAI) to the manufactures of the Diesel
d by DOT will be submitted along with

ensure the safety guidelines issued by DO
1s regard will be submitted by the applicant.

For COW's existing before isspe of this Policy. telecom company/service srovider, at the

time of regularization within 3 day s of notifig
the date of their existence wWith penalny @
charges. If any COW is foun I installed withe

ation of Policy, will have 10 pay arrears from
25% over and above the monthly reptal
ut permission after 30 days of issue of this

Policy then it shall be regulatized after pa,\"rl'lent of penalty @ 30% over and above the

monthly rental charpes. The rental fcharges:_r'
monthly basis. For date of'cxi;stcnce‘ot"c{)\\

as well s the penalty will be charged on
the telecom company’service pravider will

have to submit an affidavit alohg with other requisite documents. :
?Bfwnmcg uj '
i
I
4 1




Bl

A

e

e

sxpiry of i [ ission 4 \(flux of time or termination of the

28, Afier expiry of the period of permission f{,}“’ to efflux O'd T O ¢ wiceon com?mw

penmission whichever is carlier, a 15 days per} Jd_\'\:lil be provided to som :'ca;u
service provider to Temove itsimaterial from the sites and peacefully handover the a

sites. _ ‘

The telecom companyservict provid}ar shall vacate tie sites by m}«mg away qil fts
articles and handover the vacint sites before; cuch period o_tlwrwlse 1h§ SDMC sh-a!_i have
the right 10 seize these materid). Unalithorizeg occupancy charges (equivalent to fwice the

muonthly reatal charges) will b ¢ levied alter e:xpiry of such 15 days Grace Period.

29, Transfer -—The telecom comémny*’sén’ice provider, during the tenure of permission ;sh.::ﬂl
qot transler, assien or part with the sites or any portion thereof permanently or tcmporarl!y
to anybody else and shal! not :bc allowed to tgke any person to share the towers, except m

aceordance with this permission, without the prior permission of the SDMC.
, ! .

30.  Assignment and Srl-letting —'—- Anyiform of pssigning the right to the pcrmisssiqn or Sl.lb-
* letting the whole or part thereof of the sites, Will strictly not be ailowed at any point during
the period of permission and violalion of Ej1e same, will Jead to the revocatian of the
permission, with the SDMCircserving he :‘light to forfeit all interesi-free performance
security and pay ments made. | >

31. Duration of permission peri:oc.-’ /— The pd¢mission shall be for a period _of 3 {_&;hree;
years from the date of issue o{ permission h’::eer. Such permission would remain appl:_sca}?le

- subject to fulfilment of the tehus and condit‘il ns, and such parmission should exp re with
efflux of time. The monthly] rentak charges| will he charged from the date of issue of

permissian lester. ! . . o :
1

32." Compliance with applicable s r--The 1¢lecom comnpany/service provider shalti bear
all salaries, wages, bonuses, payroll taxes or accruals including gratuity, superannualing.
pension and provident fund contributions. cgniributions ta worker’s compensations funds
and employees state insurance and ‘ther m;‘ es and charges and all fringe and cmployee
benefits including statutory contributions in'fespect of such pessonnei as per law and i is
agreed they shall at no pointiof time be or gonstrued to be employees af ihe SDAIC amnd
.the telecom company/service provider shali:be solely responsible for compliance with all
Labour Laws which shall includeiall liabilities of the Provident Fund Act, ESI Act
Workmen’s Compensation Act, Mihimum'ik’ages Act and other Labour Welfare Act in
respect of its personnel. ! ;

A :

33. Emplayees conduct. :—The teilecom fcompan'} /service provider shall ensure that all persons
employed behave in an‘ordelﬂy and disciplined manner and that the said employees are
prohibited from carying on any unfair activities, demonstrations in the vicirity of thessite.

B : )
- * - ! - . - - . 0
34, Ferdispute of any kind, the jurisdiction of courts will be Delhi enly. :
I

FEE STRUCTURE :

(A) Administrative charges

nini; Rs. 10,000/} (Rs. ten thousand) per COW (NON-
REFUNDABLE). : : ' - :

PSP | E

i
: i , .
(B) Monthly remal charges for l'{md allotted is [ts. 339/~ (Rs. three hundred thirty ninz only)
per sq.ft./per month, ! : !

I

UB/NDNIC | 12]
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(D} . Applicable taxes, )

(E)

F)

[

5.0.P. FOR GRANT OF PERMISSION : -

(C) For COWs existing before i'ssulc of this Policy

li‘B;

talecom company/service provider, atithe

time of regularization within 30jdays of sotificgtiun of Policy, will have to pay arrears ffom

“the date of their ex th p .
charges. If any COW is found jnstalled wuthrl

istence with peralty @iZS% over and above the monthly rehtal

t permission afler 30 days of issue of this

Y
Policy then it shal] be regularized afier payn Lnt of penalty @ 50% over and abew‘; the
monthly rental charges. The rienial charges s well as the penalty v.'l“' be cha'rige on
manthly basis. Ferdate o cxisfcncc of COW,?Lhc telecom company/service provider will
have to submit an affidavit slong with other mq‘msite documents.
1 .

After issuance of pernission létter by! the SD}
should submit three months advance fee arl
Security deposit will be refunded afterexpiry o

AC, the telecoin compans ‘serice provider

two months of fee as scwurity depésic
the allotted perivd. If secarify is deposited

in the ‘orm of Bank Guaranteg thenithe validity of Bank Tneacantee wall be pericd of

permission plus three months. The Bank Guarg
Bank within e jusisdiction of Dethi only.

nize should be 4..wn on any Naticnalised

Payment Terms :—The advanae wmount equisulent to three merns rental charges paid

by the telecom :omp:m_\'!se,rﬁ%:c pred ider shyl
W N ] - 1
charges for first three months in respegtive hr:,s:

1 be adjusted tov.ards the monthly rems!
thiee months,

hereafter, the telecom comphny/senice previder shall subiai: 1o the SDMC | the

advance monthly renia! chargés per month

r each site and other Jdues, if any. on or

before 7th day oi the mor . thryugh online naypents. ;
Non-payment o} m-:}mhgl}' rental charalls and <aher dues within the prescribed do-

will constiruze breach of the tarms of permissip

n and shall cender e perniseton lablke 4

be revoked. Besides, the telecom cumpalyiseavice provider suelf pub an frte. st of £5%]
per annur on the amounts of penmissior andjother duss pavable remaining ovtstinding
arter the due date and falling in arrears. Intergst Jhall zontmue 1o acerne 1ili the menthly
rental charges and ofter ducs fare finilly s udred up. Such interest shall be charged for |

“the full roonth if the pavinent of monthly renipl cherges and other dues are not mage by

il . i ' - - -~ P
the due date with arrears, if zzr}- In rase. prfment remain ot rstanding for a maxivinm

period of 45 davs, the permissi

1] 1
i [
| :

i : J
1 : !
i

n shall siand wefminated.

- Application for grant of permission E\\'ill b submitfi:d by the telecom companyfseryice provider

having valid license from the Dept. ot‘Te!ecommunica}'ian, Min

istry of Communications, Covt. of India

4 y s T ..
List of documents ts be submitted along with lapplication ~—
x - - ] _ i :
Copy of relevant license 1ssued by the Deptt. lof Telecommunication, Govi, of ludia and

()
(if)

(iii)
(v

copy of fegistration certificare of the company.
The telecom company/service grovider will sufh

mit the plan and location plar of the C C\\-'

duly sfgncd by the:_appli‘cant and the Strucn? al Engineer. The Plan shocid include: the
extent of land required ror esl%lbli'shrinent of the overground teiegraph infrastructu-e tor
! !

Cow. '

No Objection Certificate from A chm:c:)logicai E‘Sun'ey of India (ASI) (wherei-er anpiicaE}ic].

No Objection Cenificate fron

AAI). |
Copy of the type test certific{'zte issﬁcd by A

Dbje : Airports Autlority of India (AAID} (only in case if the
location is marked in ‘Red’ Zéne in} Colour [Coded Zoning Map (CCZM) specified by

utomotive Research Associzzion of ladia

(ARAI to the manufactures of the Diesel G : - o Gt
clearance of DPCC. A twsel G?nemtor (D) Sets, if applicable. atong with

Self-declaration of SACFA Cieémnce,éto be oti% ained within six months. :
UBNDMC{13]
C ! -
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lauses met

'

¢

tioned at 51. Nos. 13. 16. 25 & 26 above.

(vii) Indemnity Bond’Allidavil s pere _ . e
(viil)  The 1elecom company/servick pravider wilg submit an Indemnity Bond indemnifying the
. SDMC to keep harmiess f“mn? all logses/damape fire.
(ix) Cerlilication of the technica| design by a $;lructurai Engineer attesting to the stiuctural
safery of the overground telegraph infrastrurture of COW, _
(x)  The names and contact detatls of the employiecs of the telezom companyfservice provider
for the purposes ofculnmuuit%mion in regad 1o the application made.
TIMELINES : ; '
8 No. Action ; Timeframe
I, Serutiny of documents submitied by thcf telecom compiny.’  Within 7 days of receipt of appiicatior.
servive provider. ] f : .
o i . Trep crRULiny n
2. Joint Inspection of site(s) by he following Members/Team:  Within 7 da vs of serutity nf
‘ | ‘ i documents and if the docuinents
(i EE(B) of the zonetarea or his representative submitted are found in order.
(iiy EE(M) of the zonzfarca ur his representative
(i) AC/RE Cell or his representative] (except in case of
Park} : : ‘
{iv) Representative of Land & Estﬂtei Depit. _‘
(v Representative from Hohicultuﬂ:zl Depte. (in caéL: of
{vi) Representative of the teleconé c’Gm’panyise'rvicc
provider [ : ‘ .
3. Issuance of Letter of Acceptance. ! Within 7 days of jeint inspeciion, if
] : site found feasible.
4. Deposition of Advance Monthly Rental Charges (equivalent  Within 15 days of issuance ot Jetter
‘to 3 months monthly rental charges) é? zecurity deposit  of acceptance.
{equivalent (o 2 months monthly rental charges).
3. Grant of pernission. ‘ Within 7 working days of campletion

{
'
i
i

t

!

e et i e

of all formalities including depasition
of advance monthly rental cHarges
security deposit, )

: ! L B

tn view of all above, it is submitted that the;propo

up Communication Cellular Mobile Towers én Wheels (GG
the Policy, in South Delfii Municipal Corporation areas. m
Standing Committee for consideration and apgroval please. 5

(i) Resolytion No. 117 of the Staz:lding éofnmiﬂia

Resolved that it be recommended!to the Corpora
contained in his letter No, F. 33/RP Cell/SDMC/575:L&C dat
of setting up Communication Cellular Mobijfe Towers on;
Carporation areas. as detailed in aforesaid letier, be approved

Resclution No. 259 Resolved that as|proposed by 1l

Cell/ SDMC/575/C&C dated 4-12-2019

vide its Resolution No, 117 dated 18-
Communication Cellular Mobile Towers!
Corporation aress, as det%iled in aforesai

The motion was carried. i
BNDMC/{ 14}

|
b
|

4
!

3

sal containing Palicy for permission af setting
Ws), with the Fee Structure as mentioned in
v be placed before the Corporation through

e dated 18-12-2019,

ion that the proposal of the Commissioner as
d 4-12-2019 regarding Policy for permission
Wheels (COWs) in South Delhi Municipal

¢ commissioner in his letter No, F 33.R.P
nd recommended by the Standing Commitiee
2-2019, Policy for permission of sening up
on Wheels (COWSs) in South Delhi Municipal
d tetter, be approved.
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ANNEXURE ‘B

Policy for perovssion of serting up Cumlimnicnlim Cellular Mobile Towers un

Wheels (COWs) in North

BACKGROUND AND FACTS

In number of meetings, the represe

number of complaints are being received regularly from the geng

while making the cellular phone calls, It was als

from the residents of the colony/area while installing of cellul

inta poor signals,

To resolve this problem, suggestions were receivé
Wheels (COW's) may be provided in the area where such tvp

received. The COW is a temporary arrangemen
i.e. markets, parks, on road sides, parking areas

Accordingly, the proposal was ma

Corparation for Cellular Maobiie Towers on Whetls (CO\’H)
Dethi Municipal Cerporation vide Resolution No. 259 dated -
for apgroy al of House of North DiAC for adoption of the

orders dated 7-7-2020 atlow to process the casd
same.

Government of India, Ministry of

Delti Mimsei;

tatives of Cell

o pointed out t}

whicli cin bet
and open spacs

ved for adoptiy

omninication

al Corporation areas

ilar Mobile Operartors pointed out that the
ral public regarding poor signafs/call drops
at in many cases they face ot of resistance
1 lowers on rocfiop of a building resulted

i from the representatives that Celiclar on
rs of complaints of poor signals are beiag
nsralled at requirsd foration ‘Public places
s i1, Depanre=nts” oremises, #12.).

1: of the policy of South Delhi Musivipal

vhich is approve. by the House of South
-1-2020. Camnmissioner, Nesth DMC vide

[Deptt. of Ve tac smmunication has natificd

rules toregulate underaround infrastructure {Optical Fiber) and bwer-ground infrastructure (Mohile Tow ers)

Rules vide Notification dated 15th November]
Noevember, 2016,

2016, which was puilished in Gazenie of [ndia vn 16t

COW is a wmporary structure andcan ba instalied at Puhlic-pl:u:‘es= Markets, Parks, on Road

sides, Parking areas & Open spaces within De partménts’ pre

North DMC, .

mises & any oiler puace, as deemes iz by

L. Any telecom compan}/seﬁlce provider

havmg vahd hcense from the Dept. of Tetecommunication

Ministry of Commumcanon Govt. of India can épp]y f!or grant 0" permission for installation of COW within

the jurisdiction of North DMC, on’ follow:ng tenhs & coudmons :

1. The Cellular on Wheels (COWIfs) shall be set
. markets, other \acant spaces apd a[ong road s
2. The maximum area per COW shall be allotted
8 meters (including the space 'eqmred for guy
The manth]y rental charges for the lafnd;allml.

hundred thirty nine only) per sq .i’f.f’pel;L trionth 5

other Telecom Service Providers). The month
be enhanced afier every three years @ 8%:
Besides, the revision of rates Wil be within thy

UnNDMC] 15] -

up in public places like parking lots, parlu.
des (wherever possible) etc.

upta 50 sg.mtrs. with maximum width _i:pin.)
wires/anchor wires etc).

2d for COW shall be @ Rs. 339 (Rs. three
applicable taxes (including co-sharing Wwith
vy rental charges for the tand allotment shall
per annum, compounding on vearly: basis,
absolute discretion of the Nonh DAIC.
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(e) Parhing areas &

i
|
|
I
;

6

The North DMC will provuk{ bare space for plﬁcelne,m and operational requirement fcr
b

the COW for a maximum per
the telecom coutpmxylsc.mcu tmwdr:r will fo
Telecom, TRAL ete, in this Lgnrdg I the.
operate the aliotted land alte compietion o
telecom company/service provider ean apply
period of the allotment and lhe‘reque%L dpphcn
wiil be treated a5 AFRESH, I

d of three yen?s and minimum period of three months and

fow all relevant guidelines of Depastment of

{elecom company/service provider need to

I maximum period of thrée years then the
tliree months prior 10 expiry of three years
ion of the telecom compamysers ice provider

The losation of the site will b finalized aftet conducting the joint survey with the North

DMC staff as well as the repgesentative fror
decision of the North DMC \\l}ll previail

Since the COW s a Scmporaqg. structure and
(a) Public places
{b)y Markets,

(¢) Parks,

{d) On Road sides,

(F) Open gpaces within Depariments’ premig
L perunents’ pr

(£} Any other place, as deen:ed fit by SDM( .

For juint survey and uIﬂﬁ]!Z«lthﬂ of {if
Zonal Level wmpr'mw of offi¢ials ﬁnm Bu
R.P. Cell (for ‘a’, b, g, ¢’ &g’ aboy
Hericulure Departmen: (for ‘c” above) and
company’seryics provider, '

North DMC in its own capdeity reserves i
without assigning any reason.| ' !

The maximum height of any|structiral elem
above the ground level at any|location.

The COW shall be installed for thé enhanj
reserve the right to ensure that thcre is.no w,

The telecom companysen 1..-: prov tder sh‘.l

All the sites will be Ienmm¢ and dre bubjec
the telecom company/servic prov tder will 1
charges or any-claim, compsnsatmn, damag

telecom corapanviservice provider and the

dan be installed at the following places

es

3

e location of the site, teams can be formed at
Ming D« partmest, Maintenance Department.
i), Land & Estate Deptt. (for ' shove).
representative from the respeciive telecons

=it installed with COW will be upto 30 mm,

ement of mobile s:g:nal and the SDMC mli
ration of the same.

take the site on “As is where is basis™

to change of site by Nonh DMC for which
tot seek am adjusunem in the moathh rental
es or any other consideration whatsosver. It

will be the absolute discretjon of ithe Corporation to direct re-location of the already
ailotted site in case of any need as ma\ be chemed approprmte by the Corporation.

The infrastructure {acilities Luch as electric
company/service provider and the cdst of"
electric meter, electric charggs and mher an¢

connection shall be arranged by the wlecom
Hlectric connection including cabling, penal,
illary charges, shall be borne by the company/

service proudcr The telecom compan) fsepyice provider will ensure that all the electric
wiring, gazettes are used andimaintained pro
UBANDMC| 16)

serly and are in good conditions.

1e rigt to outrightly reject any applicativn
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12.

The space upto the maximunt 0
and no excess space will be ¢
pretext. (It will be the absolute
upto 50 sq.mirs.) '

The wlccom company/service

7

N I
overed by the
discretion of N

provider-at its

50 5cf.mtr3. will be considered including all these facilities

telecom company/service provider oniam
Hth DMC to determine and allow the space

own cost shall take the necessary stanitory

lired for the sa

me from any other agency or deptt. as per

parmissions/eertificates if req ‘
law and will submit the following documents -

L i iy 0 * v 41! O
{a) The relecom company/service proyider wil| indemnify the North DM( 10 keep harmiess

from all losses/damapeffire. _ |
No Objection Certificate] from Aichacliiogical Surves of India (AS[) {wherever

apnlicable). ) i

(b)

No Objection Certificate %rom A!hpurts;@.ulhority of India (AAI) {anl}l il case if the
location is marked in ‘Red’ Zone in Colour Colied Zoning Map (CCZM) specifiad Ty
AAL}. ;

()

As per guidelines of Department of Telecdmmunications DOT), a capy of appucalion
for Standing Advisory Commirtee on Frequency Allocsuon (SAUFA) clearance
acknowledged by WPC Wing uf Depaitinent of Telecamrmutncation, Govt. of [ndia
with registration number for the individuh! location will be submitted alang with the _
application for new toweérs in the Corporation and the SACFA clearance, whes
obtained will be submitted jwithin|6 month of granting penicission, The self-declaration
in this regard will be submitted by the a-p"# licant. In case « fexisting mcbile tawers the
SACFA clearance, wherevier available, will bz submited alorgwith the applicetion in
o the Corporaticn. | ‘ :

(@

statl’operate the COW within the desipnated

The welecom company/service providér shall iy
) ! - - - 3 2
1 sanitary conditions anc comply with ali

site and shall maintain the STmE in neat an
applicable laws of the country. ! i

. 1
- The telecom compans/senvice [lrovidei‘ shall ensure high standard or b gienic anc cleanlisess
S0 as 10 create a clean and he!_xlth}' epvironm:c:nt to enhance the image of North DM, Ia
case the telecom company/service provideri ffails to maintain 1he same, the fine &s per
applicable laws will be impased on it. In {his regard, the directions’guidelines of the
Hon’ble Court or the departm nts/agencies slinll be followed. -
i

16.  Any physical (or otherwise) damage forsinj uryto the commuters/passersby due to lapse an
the part of the telecom company/service pravider will be the sole responsibiliny of the
telecom company/service provider only and the North DMC will have no legal obligations
or liabilities towards the injuretl. The telecomicompanyservice provider will indemaify and
can be indemnified the North DMC for any I;tzsscs on this account.

ensure that fire detection, lightening and
 site and are kept in good condition,

b providcr »viii
at the gpplicabl
: ; I

The telecom company/servic
special measures are installed

The tefecom coinpany/service proviher agréﬁ:s voluntarily and unequivocally to provide
un-federed access to the authorized! represejitative of the North DMC for inspection at
any time and agrees voluntarily land unequivocally to abide by and comply with all instrugtions
as may be indicated by the North DMC, Né -compliance will be treated as breach and
permission, so granted, will bel revoked, r
- ﬂi'nmnMcg 7).
o

i : i

18,

Faed
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1-2
2

3
sl

24,

26, -

21,

: - ot e T
Security Arrangement \— 1
security of the equipments instalicd at the &

t
. The COW may include the base b

' :— The telec
Encroachment :— The . pany!s
any area and shall restrict 10 ailqgttcd 5{;165]
provider encroaches upon thir public land, t
permission and forfeit the in

1e telecom con

\Q

! . g . R o ' On
m cm'ppany/sérvicc. provider will strictly not encroach up

oy e
only. In case, the telecom company/§en ice
¢ North DMC reserves the right to rcvqke the

ercst-free perfgmance security.

pany/service provider will ensure safety and
ilotted sites and will be responsible for:salen

| i i ARy T ihility of
and sceurity of the sites, The North DMC _t!n any case will not take any responsihilin

thelt/Toss.

No Signgge :—The telecom ‘ {
type of signage (commemia;inon-cpn;merc;
In case, the telecom compat :
non-commercial) for any purpose i iside:’ur ¢
ten theusands) per day per site will:; be imp?
period of seven davs, after which North D
w.rt. such site(s) without smsl' notic?!commt}x

Compliance with the Law :;— The sites an

conform to every applicable reguirement;
requirements of the carriers of all insura
company/service provider at its sole risk an
promptly comply with all subh rm:;ﬂlirf:mv:'.nt'l
comply with all applicable statutes, rules
Municipal bodies, and all applicable rules an
The welecom company-’servi&:c proi_.'ider shy
passed from time to time by Hon'ble Supi
quasi-judicial bod}'f'authorir;'. The ?t:'-amt: sh
service provides, T

‘ . o i :
The selection of site for instailation of COVY
not disturb the free moments of the raffics
sehaol hospital and places where heavy trafi

i i !

safety measures and structural sabjlity,

For Providing generator sét for Cow,
Automotive Research Assotiation; of |
Generator (D) Sets, as per guidelines
clearance of DepCC, i i

. !
The telecom com

in this regard. However, o Self-Declaration
) { )

For COWs existing before i

time of rcgularimtipn within|30 days of not|
the date of their existeng | :

e : €l With penalry:
 harges, 1t any cow s foupd installed without permission
wrized! afier pai.f '

Policy then shall be ¢

monthly reqy) charpes, Thi renty
monthly basis. For date of ¢
BYE 1 submly ap affidavit o

egu

Kistence

UBNDMC |19
| 5 '

!
:

1

ylservjee provi

campany/service provider shall not be allowed to insall any

nl) for any purpose inside/os outside the sit‘cs..
der instalis any type of zignage (comnizrcial/
atside the sites, a fine of Rs. 10,000/- (R}Jpees
serd upon the company/service fora maximum
1C reserves the right 1o revoke the permiss'on
tication.

d the fixtures and the appurtenances ihersto
of law or duly constituted authority or the

£ the "E‘ wer on Wheels subject to ful

ai.copy of the wype test cenif
“f’l? (ARAD to the manufacture
ts_slued by DOT wili be submi

' ) .
pany/servite provider sha‘Ll

issue of this Polic

al charpd

of COWV, the tele
ong with ather e

ice on or relating to the sites. The telecun

expense, at all times during the term theree!
- The telecom company/serviee providar shall
d regulations of Central, State Gavernmants,
also regulations of the Delhi Fire Departnaent,
i comply with and abide by the Judgementis
eme Court'High Court or any other judicialy

all be the responsibiliny of telscom compam

's and its operation shall be such that it should
ublic and shall preferably be away from the
ic and public moyement is being'done.

filment of the

cate issued by
5 of the Diesgl
ted along with

ensure the safery

: guidelines issued b DUT
this regard will be submitted by the applicant,
Y. telecom company/service provider, at the
cation of Policy, will have 10 pay arrezrs from
@ 25% over and above the monthly renta]
alter 30 days of issue ot this
& 50% over and above the
pemalty will be ¢l
com companyse
quisite documents.

f

ment of peaalty
S as well ag the arged on
Pvict provider wily
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30.

31

Ll
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34,

; Employees conduct :~—The teléeom com pany?

19

‘ xpiry of fi:c period of ! permission dif to efflux of time of termination of ;mc
e : i : it wi ided to 1he telecom company/
permission whichever is earlier)a 15 days peritid will be pravided to ‘ el
service provider o remove its xj’na:eria’l from tlje sites and pencefully handover the vacan
sites, i

The telecom compnny!iewice% provider shall vacate the si.(es by taking away all 11:‘:
articles and handover the vacaft sites| before $Jc|1 period atherwise the North D_MC s?hal;
have the right to seize these materidl. Unauthorized oceupancy charges (eqmvgle;; 10
twice the monthly rental charges) will be Ilc\iccl after expiry of such IS_ days .C‘rfa.ce

Period, i

1

' i ; u, . et chon
Transfer :(—The telecom comphny/sefvice provider, during the tenure of permission .,hfxl ;
ot transfer, assign or part with|the sites or any{ portion thereof perm:mently o semporarily
to anybady clse and shall not be allawed take any person to shire the towers, except in

- accordance with this permission, without the pior penmission of the Norir DMC.

Assignment and Sub-lenring :—t Any form of assigning the ngit o the permis<ion.or tub
Ietting the wholz or part thereof of thesites, + 8l strictly not be allowed at anx potnt during

ihe period of permission and violation of the same, will lead to the revocat on af the

- permission, with the North DMC rescrving the/right to forfeit It interest-free ;;crfarmﬁ_.ncc

security and payments made. |

Duration of permission perioll +— The perfnission shall be for a period of 3 (three}
years from the date of issue of permission lettér. Such permission would remain applicable
subject to fulfilment of the terms and/conditions, and such permission shouid axpire with
efflux of time. The monthly tenta! charges vill be charged from the czie of i-sue of
permission letter. i
Compliance with applicable Iaes s-The m'iecor.l company/service provider shall bear
all salaries, wnges, bonusas, p'syroll taxes or!Tc':r}Jals including gratuity. superannuating,
ension and provident fund co tributjons, coftributions 1o worker’s compensations fands
and Employres State insumncE and other taxes and charges and ail fringe and emplovee
benefits including statutory cohrributiions in rgspect of such personnel as per Jaw andi it is
agreed they shall at no peint of time be or cc§ strued to be employees of the Nortn D AC
and the telecomn company-service proTviderlshaH be solely resporisible for compliance with
all Labour Laws which shall includé al} lia!ihities of the Provident Fund Act. E8[ Act,

Workmen’s Compensation Acf;, Minitnum Whges Act and other Labour Welfare A¢t in
respect of its personnel. R ' ;

. ' ervice provider shall ensure thar ai] persons
employed behave in an orderly and disciplined manner and thar the said emplovecs are
prohibited from carrying on an v unfair activitids, demonstrations in the viciniy of the site.
) = )
. . A e R :
For dispute of any kind, the Jurisdiction of courts will be Delhi enly.

Settlement of Disputes ;

E .
. | : ’ : l
351 Amicable Settlement : ! : %

. either Party of the contract may 'send a
The Party receiving the Ngtice of Dispute

, ising hetwant o 1)
In case of dispute ansing between the Pafties regarding any maner undet the contract,

ritten Notice of Dispute 10 the other Party.
© rarty rec : will consider the Notice and respond 10, it in
writing within 15§ days ot‘ieceiptﬁ. If thatipanty fails 10 respond within 13 days, or the
dispute cannot be amicably settled within ho days following the response of that Pany,
Clavse 32.2 shall become dpplicable, ' ‘

NDMC[ 19} |

]
: :

3
! .
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FEL STRUCTURE : ‘
(A} Administrative charges = Rs. 104,000/

{8)

©

)
(E)

{F)

.on
3

Applicable taxes. |

. by the telecom company/sénlice provider s}

35.2 - Arbitration !

2.1 Any Diispute which] is not; resolve
Clause: 35.1, may be referred 1ot

L%

2 | o
H amicably by conciliation, as proxfxded in
1¢ Sole Arbitrator to be nominated by the

Cominissioner. Such{arbitration shall be as per the provisions of the Arbitration
and Conciliation Act!. 1996, The vanuc of such arbitmtion shall be Delhi and the

lnnguage of arbitratian proceedings 5

hall be English.

The Arbil.mtor shall inoke a reasondd award (the “Award™). Any A\:.'art.i made in
;Eursuufﬂ 1o this|Clause 32.2 shall be final and binding on the

and the LicenseziContractor and the North
ut such Award without delay.

Licensee/Contractor and the North DMC agree that an Award may be enforced

against:the Licensee/Contractor andior the North DMC as the case may be, and

35.2.2

any arlitration held :

Parties as {rom the date it is made,

DMC agree and undértake to carry d
3523

their respective assets wherever situated,
3524

Court(s) situated in Delhi,

REFUNDABLE).

All lcgél disputes betweenthe parties shall be subject to the jurisdiction of the

(Rs. ten thousind) per COW (NON-

Monthly rental charges for land all-:;tied is Ks. 319/ (Rs. three hundred thirty nin= only)

per sq.fi./per monih.

For COWs existing before isiue of this Poli

-y, teiecom company/service provider, at the

time of regularization within 30 days of notifipation of Policy, will nave o pay arrears from

_the date of their existence with penalty %

25% over and above the manthly rental

charges. If anvy COW is founi installed withbut permissior: after 30 davs of issue of this

Policy then it shalt be regularized afier pay
monthly rental charges. Thel|rentali charges

nent of penaiy @ 30% over and above the
as well as the penalry will be charged on

monthly basis. For date of existence]of COW, the telecom company/service provider will

have to submit an affidavit al [ng with other rg
i .

After issuance of pemnission letter; by the
provider should submit three months, advat
depasit. Security deposit will'be refunded aft
deposited in the form of Bagk Gudrantee 1)
period of permission plus thice months, Th

quisile documents,

North DMC, the telecom company/sérvice
12 fec and two months of fee as security
er expiry of the allotted period. If security is
gen the validity of Bank Guarantee wiil ba
¢ Bank Guarantee should be drawn on any

Natianalised Bank within the jurisdiction of Délhi only.

Payment Terms :~-The advance amount equivalent to three months rental charges. paid

charges for first three month§ in respective

all be adjusted towards the mouthly rental
first three months. Thereafter, the telecom

company/service provider shall submit to the North DMC, the advance monthly rental

charges per month for each site and other du
through online payments.

UB/NDMC (20}

s, if any, on or before 7th day of the month
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2\
rental chargss ¢
. of permission
compény/sm'i
nisston and o3
rrears, fmferest

nd other dues within the prescribed date
and shall render the permission {iable to
ce provider shall pay an jterest of lf%
her dues payable temaining outstandily
shall continue (o acerue il the monthly
d up. Such interest shall be charged for
charges and other dues are ndt made by
emt remain outstanding for a maximum

Non-payment of moathly
will constitute breach of the term
be revoked. Besides, the telecom)
per annum on the Arouns of pe
after the due date and falling in
rental charges and other ducs are finally square
the fall month if the payment of manthly rental
the due date with wrrears, if any. In case, payn
period of 45 days, the permisston shall stand term
|

inated,

- I

S.0.P. FOR GRANT OF PERMISSION ;-
{1 be subimitted|by the telecom company/servicy provider

Application for grant of permission w v provic
1y of Cormnuaications. Govl. of India.

having valid icense from the Deptt, of Telecommunication, Minis

application tv Remunerative Froject

‘List of docnments to be submitted ulong with
re, Jamahar Lal Nehru Marg, New

Cell, NDMC, 156th Floor, Dr. 8.P. Mukherjee Civic Cenl
Delhi-110002

) Copy of relevant license issued by the Deptt. of Telecemmunication, Govt. of tndia und

copy of repistration certificate ofithe company,

{ii)

(i)
(iv)

W)

v
{vii)
(viii)

{ix)

(x)

for the purposes of commupicatidn in régard to t
|

The 1elecom company/service provider will sulsmhir i plen and {oeation pian of the COW

duly signed by the applicant and the Structura

Zngineer. The Flan should include the

extent of land required for establishment of thd overground telegraph infrastructure for

COWw.

No Objection Certificate from Arthaeological Su

No Objection Certificare from Airporis Autho
location is marked in ‘Red” Zone in Colour C]
Aal.

Copy ol the type test certificate issued by A1

(ARAI} to the manufactures of the Diesel Gen
clearance of DPCC, i B

rvey of Lidia (ASL) (whercver ap;:i’i»:ﬂble).

rity of India (AAD) {only in case if the
oded Zoning Map (CCZM) specified by

tomotive Research Association of !I’x-ﬂji;’.’l
rator (D). Sets, if applicable, along with

Self-declaration of SACFA Clcax'iance, to be obtzIned within six months.

Indemnity Bond/Affidavit as perlclauses mentioned at S1. Nos. 13, 16, 25 & 26 above.

The telecom company/service prfovider, will submit an Indemnity Bond indemnifving the
Nerth DMC 1o keep harmless frrJ,m all iesses/da.%age!ﬁre. o

Certification of the technical dqlsign b)} a Strug
safery of the overground tclegra;%h infrastructure

> H ‘
The names and comact details 0!|' the employees

UB/NDMC(21]

1
!
f
i
i
i

tural Engineer artesting to the structuril
of COW. '

of the telecom company/service provider
he application made,
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TIMELINES

29

5.No. Action

Timeframe

Serutiny of documents submitted by the
service provider.

telecom comp

hny/  Within 7 days of receipt of application,

within 7 days of scrutiny of

2. Joint Inspeetion ol site(s) by the following Members/Team
documents and if the documents
() EE(B) of the zonefarcea or his regiresentative submitted are found in order.
(i) EE(M) of the zone/area or his repres"mﬂtw
(i) ACRY Cell or his representative (except in cage of
Park) :
(iv) Representative of Land & Estute Deptt.
(v) Representative from Homcu]uirr; Deptt. {in cage of
Park)
(vi} Representative of the 1elecoln company/s¢ Fvice
provider .
3. issuance of Letter of Acceptance. Within 7 days of joint inspection. if
' site found feasible.
4. Deposition of Advance Monthly Renta Chargcs (squivalent Within 135 davs of fssuance i fLetter
to 3 months monthly rental charges)|& security ddposit  of Acceptance.
(equivalent to 2 mouths monthly rentalicharges).
5. Grant of permission. Within 7 working day s of complenon
‘ of ali- formalities including deposition
of advance nonthly. ramal charges,
security deposit.
CLARIFICATIONS WITH REFERENCE TO THE NMEETING HELD ON 9-12-2019 UNDER

THE CHAIRMANSHIP OF THE COMMISSIONER/S
t

OUTH DMC REGARDING C 0\’&'.(-113'1'5

S, Suegestion of representatives of Te(ecom

No,

Companies/Telecom Service Prowdeh

Infrastructure Prowr!er-[ fIP-I}

Reply/Remarks

|. Agreemerit be'replaced with License l|5eed. ‘

2. At pige | para 4 from top, expression
{Infrastructure Provider (IP-I} be inserted.

Adr

! in

i : Cg

3, L\pressmn (MBTS) be inserted after] COW, €
UBNDMC[ 22

|

.

Lexter.

ement has been replaced with Permissiou

Tejecom Company/Service Prov 1d‘.r has alrcady
bebn mentioned in the Policy which ‘ncludes

frastructure pronider. Also word ° ‘Registration
rificate” already exists in the Policy.

W and MBTS is same.
[
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4. In policy expression “monthly rent” |be . Monthiy Rental Charges is ove of the form ff'or
replaced with expression “Monthly License paymeit.
Fee™,

5. In pura 3, the monthly fee mentioned isitoo  No Change in para 3.

high and not feasible. We suggest that monthly

fee “should be mentioned as Rs, 292/- sq.{1, to
bring the fee at par with MoUD rates,

6. In Para 2, the maximum arca should | be No chinge in para 2.

enhanced to 64 sqm. (8 x 8). Same shoullél be “

subject 1o space availability. i

7. In para 25, after the word DPCC, E:n.pressj,ion  Alrcady =xists.
: i
({f applicable) be added. !

8. Afler para 4, para 4u should be inssfted  Since the Policy already provides for instellation
mentioning that if the service providet/IP want ~ of COW for a ninimum pericd of 3 mortas ang
to terminate the agreement and remove COW  maximum perod of 3 years, so after the initial
atany time after 3 manths, senice providt?rfli’  minimum pericd of 3 months, the tejecom
shall have to give a mandatory notice of company/service provider can suTonder the
I month or rent in liew thereof to the NDMC, permission by giving thrze months adv.nce ncrice

in writing along with payment of the Monthiy

Rental| Charges for the notice perind. T, expinn

of the|said notice pericd. the perruission shali

stand terminated/revoked and secur's deposit wil?

be refunded accordingly.

9. Mandatory non<ommercial signage may

o

The telecom company/ielecom tervice nroviders
allowed, E ¢ infrastructure provider-1 (IP-1) :can inst;a'.l
E ; mandatory non-commercial signage only, as :pe.r
* provisions of Department of Tclecnmmunicaﬁun
 Notification dated. 15-11-2016, which was
published in Gazette of India on 16-11-2016.

since this Policy is based on the said Nutification.

Scel/-

Asstt. Commissioner
_ (RA Celly SDMC

UlleDMé: 123] !
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“APPLICATION FORMAT FOR ALLOTMENT :OF SPACE OF BETTING UP CO ’lk
(COMMUNICATION CELLULAR MOBILE TOWER ON WHEELS)/MBTS

ON COMPANY LETTER HEAD
Date : - ’
To

The Deputy Commissioner,
Remunerative Project Cell,
North Delhi Municipal Carporatioh,
16th Floor, E-1 Wing, Dr. _Shyamz{ Prasad Mukhegjes Civic Centre, New Dclhi-110002,

SUBJECT :~~ APPLICATION FOR ALLOTMENT OF SPACE ON MONTHLY RENTAL
' CHARGESMONTHLY FEE: FOR INSTALLATION AND OPERATION OF
COW (COMMUNICATION CELLULAR MOBILE TOWER ON WHEELSy

MBTS UNDER THE JURISPICTION OF NORTH DMC.

Sir,

1. I/We, the undersigned, have J:arefu[lycxmnjned the referred poliey of NORTH DMC in
respect of allotment of space for installation and operation of Communication Celluler
Mobile Tower on Wheels (COW)MBTS an apply for the same, in full conformity with
the said policy along with Rulés end Regulatigns notified by Government of India, Ministry
of Communication.(Deptt. of i]‘elecommUnic tian) vide Notification dated 15% Novemnber.
2016, which was published in Gazette of Indid on 16+ November, 2016.

b3

I/We understand that NORTH|DMC is not bound to aceept any application it receives and
* notte give reasons for rejection of any apalication.

3. IiWe have physically inspcctejd the space. siigs for installation of COW MBTS and ready
for juint survey and ﬁnalizatiozn of the location uf the space’site after having fully avare of
the present physical position of the spacersites.

4. After duly satisfying myselfiqurselves of thejpresent physical position of the space/sites,
/We are hereby submitting oclur application for vhe under-mientioned spacesites and have
‘enclosed the required documents as per the application along with administrative chargzs
. Le., Rs.10,000/- per COWfM%TS (Non-Refuindable), as per the provisions of the Policy,

in the form of DD/Pay Order jn favour of COMMISSIONERNORTH DMC.

NECESSARY DETAILS FOFli SPACE OF THE COW/MBTS :
‘A, LOCATION OF THE; SPAQEJSIT'E? FOR INSTALEATION OF COW/MBTS.
i) NAME OF THE COLONY
(i) NAME OF THE WARD
(i) NAME OF THE ZONE _
(iv) LANDMARK OF THE LOCATION
(v) LATITUDE OF THE LOCATION
(vi) LONGITUDE OF THE LOCATION
‘B’.  PERMISSION TYPE
{

WHETHER, NEW:: | 1 OR, ¥OR REGULARIZATION : | |

i

* (Please tick )
B/NDMC[24]
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LIST QF DOCUMENTS REQUIRED TO BE
FORM : | |
. (i} Copy of relevant license or registrati

25

Telecommunication, Govi, éf India.

Plan and location plan of] the COW/MB
Structural Engineer. The Plan should include

of the overground telegraph infrastructure

No Objection Ccrtiﬁcntc]from Archaco
applicable). E '

ATTACHED WITH THE APPLICATION
on certificate ‘issued by rhe Deptt. of

TS duly signed by the applicant and the
the extent of land required for establishmen
for COW/NBTS,

ogical Survey of India (ASD) (wherever

No Objection Certificate ﬁi‘cm Alrports Aithority of India (AAD {only in case if the

location is marked in ‘Red] Zons in Colou
AAT), . !

Copy of the type test certificate issued by
{ARAL) to the manufactures of the Diese

Coded Zoning Map (CCLM) specified by

Automolive Research Association of Indis
Generator (D) Sets along wi™ clearance

of DPCC, if applicable. |
Self-declaration of SACFA!CIearahce, to b obtained within six tnonths,
Indemniyy BondsAffidavit ps per cluuses Mentioned at 81 Ivo, 13, 16. 25 & 26 of the
Policy in respect of allotment of space fpr installatior. of Communication Cejlular
Maobile Tower on Wheels (,@OW};’?\-i BTS.
Indemnity Bond indemnifying the North
damage/fire. ‘ :
Certification of the technical design by a Sfructural Ergireer attesting iv the structural
safety of the overground telegraph infrastrpeture of COWMBTS.
P . o
The names and contact details of the emiplevees of e relecen: company service -
provider for the purposes of communication in regard 1 the applicaticn made.
Signaturg and name of the Authorized Sigoatery
: {Designation)
NB :—North DMC reserves the rigat jo malte any duange in the Policy anvtime for whizh
‘the dccision of the North DMC ! shall be {inall an) hinding oa all. At the tine of the
submission of the application this underaking shall be signed by the applicant and
submitted along with the preseiibed :ifocumems as prool of acceptance of ali terms &
conditions of the Policy in the event of the applicant being successful in 1h2 process.
DECLARATION/UNDERTAKING : )
I/We have gone through and understood the conteits of this policy document and application
carefully. The informarion furnished by me/us ls true & 1o the best of my/our knowledge and nothing has
been concealed therefrom. 1/'We agree 10 the lotment of space 'site is being made on ™as is where is
basis™ and accept all the terms and conditions Of the policy and shail be bound by the conditions given in
the policy document and the Rules and Regulations notifitd by Government of India, Ministrv of
Communication (Deptt. of Telecommunication] vide Notificatjon dated | $® November, 2016. which was
published in Gazette of Indiz on 16* November, 12016. :

(vi)

{vii)

{viii) DMC tc kecp harmless from afl Josswss

(ix)

(x)

Seen and accepted.

Signatufe and name of the Authorized Signatorv .
i(’With Gifice Rubber Stamp)

(ii) Resolution No. 72 of the Stdnding Commiktee dated 22-10-2020.

- Resolved that it be recommended|to the Corporation that as proposed by the Commissioner
in letter No. F. 33/ADC/RPCell/NDMC/476! C&C dated 3-942020, approvul for adoption of policy for
permission of senting up Communication Cellular Mobile Towgrs on Wheels (COWS3) passed by the Soutn
DMC vide Resolution No. 259 dated 4-1-2020!for granting of] permission for seiting up Communication
Cellu]dardMobi!e Towers on Wheels (COW)s i North DMC #reas, as detailed. in the aforesaid tenter, be
accorded.

UBNDMC|[25)
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( ’ 24 |
Resolved that as recommended by the Standing Committee vide its ]_Reso!u!iml
Na. 72 dated 22-10-2020, the proposal of the Commissioner as contained ;in his letter
No. F. 33/ADC/RPCelUNDMC/AT6/C&C dated 3-912020, regardifg approval for
adoption of policy for permission of setting up Commuhication Ce]lulaLMoj’bile Towers

¢ Resolution No. 218

on Wheels (COWSs) passed by the South DMC vide Resolution No.f 259 dated
4-1-2020 for granting of permission for setting up Communication “ellular Mobile
Towers on Wheels (COW)s in North DMC arcas| as detailed in the aforesaid
stier, be sccorded with amendment besides, the revisionof rates w'ﬁf be within the
- absoiute discretion of the North DMC, Minimum monthly rental Will be charged
@ Rs. 50,000/ Taxes per month and maximum will be cak':ul;atcd as per actual area
required by the Telecom: Company/Service provider.” b ‘ !
!

The motion was carried. ; J

BT e i

-

| |
| . H !'
}
|
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properties ai well s rooftop of properties of North DMC,
(i) Commisstoner's letter No. . 33/R‘P.Ceﬂff‘ﬂ}MC/239/C&C dated 31-8.2023.

Corpn/NDMC | 50 !

Item No. 6 te Policy for p-emﬂéﬁon for in'stil!la!ian of Moblle Towers on land/buildings/

i



~poricy « | .
~ Government of Tndia, Ministry of Communication (Deptt. of Telecommunication) has notified -
rules to regulate underground infrastructure (Optical Fiber) and over-ground infrastructure (Mobile Towers)

© Rules vide Notification dated [5th November, 2016, which was published in Gazette of India on 16th
November, 2016, o

NORTH DMC being o foeal anthority is covered under-the deﬁn’itign of npprcp{iafe authority
‘and it can exerofse the powers With respeot to framing of policlas, ferma and conditions within the rules

framed by the Central Government and conditions governing the Jicense under Section 430 of the DMC
Act, 1957. . - ’

The corhmunicatioﬂ and connectivity Infrastructure (i.e}. Moblle Tower) include :—
(a)} Ground Based Tower (GBT), Ground Based Musﬂfh‘!ono‘pole (GBM).
(b) Roof Top Tower (RTT), Roof Top Pole (RTP).

. {¢) "Any other Telecom Infrastructure not gpecifically meptioned above in point {a & b
"~ above), : .

1.  TERMS AND CONDITIONS :

1. The Moblle Towers shall be set up in public placeg like parking 'Icts,_pa:t}cs-, ma'r_kets, Othqr
vacant spaces, along road sides {wherever possib!ag and on public buildings, toilets, CTCs,
community halls ete. : ‘

2. The maximum arvea per Mobile Tower shall be alotied upto 50 sg.mirs. wl:th_
maxtmuni width upto § meters (including the'space required for guy wires/anchor
wires etc.),

3. As for COW/MBTS; tho monthly rental charges for the land/space allotied for Mobile

.. ~Towers will be @ Rs. 339/~ (Rs, three hundred thirty nine qn]y) per sq.ft/per month +

-~ applicable taxes (including co-sharing with other Telecom Service Providers). ’I‘ne-monthjy

“i . rental charges for the land/space allotted will be enhanced after svery thr‘ec yoars @ 3{2:

" per annem, compounding gn yearly basis, Beside{s, the revision of rates will be within the
ahsolute discretion of the NORTH DMC, '

¢ Corpn/NDMC[52]
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- DMC reservq s

v Security 4

wi&ou}?gnwnqﬁqﬂ@mmiwﬂgn :

Hithtenbog and wee. PO MO i R i trstiurg et oo .
Gﬁﬁd‘lﬁéna aﬁd‘miﬁ!r eksurGs 4 e gy (1P it s thit fire detection,

ures dty Jidtatled ﬁtﬁ:iﬁé‘:ﬁ?:fp‘t_{_eﬁ[ggg; vie:aond ars ke for god

Drovidu. i, s ,“.. ﬁfﬁ_vig[&f (P05 agrees vatinesrite and
MC for ngpiean td:n %_;hé‘g;eggg oLEs3 16 158 ithrlzed ﬁés,ﬁmf«?l?&fﬁénﬁ
comiply-with ) instragtione o ‘dnd- tigrees volistarily nd Ginegiilviiatly o ubida tysng
WilE o5 brasts _I,»“‘“f’“élf‘*_’?."ﬂiﬁw#‘ by the NORTH BME, Nor-carphiancs
los, &6 gracited, will bersvsked,
“tekecom:servise providerinfrastiuctiurs eseldes (oo
. o LIV Pm‘?fdﬁtﬁnfmﬁmﬁuwpfwkfﬁfﬁ% Wt strfetls
PrOViderfinfrngn, r}; %ﬂ:ﬁzmﬂ?ﬁs‘iﬁ;‘lié’iqﬂbtied'slié only, In cavs, tatecom sewfc§~
. nfiastry e'[g}{;'?@l% Q_l%»l)«e_ﬁmgchés upon the public land; the NoRTH
secutity, o dorovoke the pariilasion snd forfalt the int6rést:free pérformsnice
gWi?K@'?"ﬁﬁ!*:w;‘fheatelucbmqesr;v'ir;e providerfintrastricture provider ((F-1y v
ctsun G and oo aetelecom garvice providerfia cture provider (IP-Ty will
ms:;‘;::f:@fo :11; F::yct:;&g c;l;‘q:ie equipriients. installed at the allotred. sites and wilt be
A i aony BN seBuTty Of the sitex. The NORTH BMC i dny
fake W?"@Pﬁusmni@%ﬁﬁéﬁ{?bsg e e The NGRTH KA ot il
Advertisement:Right s~ The

i telscom service provider/infrastruoture provider (I9-) shatt -
not nny-adwert!semantsright'

TORTH. IMB. 1 ‘at:the site without:written permission.of the Commissionér/
N e DMC. Howaver, the wdpplicant may be permiticd to install mishidatory non-
comidercial.signags. only. fn-case. fho telecor service; provider/infrastrocturs provide
(P-B). installs any type, of commercial signage ¥ide, or outside. the site(s); & fine of
Rs. 10,000/ (Rupses Ten Thousand) psi day por:site will b imposed.uport the {elecom
seevice provider/infoistructure-provider (1P-1) fora:maximum.period. of seven days, after
which NORTH.DMC reserves thé vight 5 revoke the permission wint. such site(s)

A . . cl 1 ‘irﬁ‘ . .
Conpliance withithe. Eaw ~<The sités sird-the Fixtures. and: the appurtenances thereto
conform to every ‘a‘p‘p‘;lii:‘:nb!'e“:mqui’r‘emeﬁtf'QT*!E_W'zor-.-dey~- congtituted outhority or the

requirements, of ‘the:carriers’ 6f Wl insurafice ‘oni- orroliting to the sites. The telecom

sérvies providér/infrastricturs piovider (IP-1) ut lts sole risk and expense, at al} times
during the tenmithereofpromiptly comply with sllauch.requiroments. The telecom sérvics

-provider/infrastructuse provider(IP-I) shell comply with-allspplicablesstitutes; rules and

regulstions b Central; State Governments, Muiiicipal- Bodios, nd slliapplicable riles and
regulations: of“the- Déthi- Firé - Department. The: telecomn serjie- provider/infrastrugure
provider (P-1) dlll 6omiply withiarid abidp by the judgements fa¥ied from time to time by
Hon"ble Supreme Court/High Cotrt or sy othier judiclal-quasi judiclal body/authotify: The

‘ssme shiallibis the responsibility ot telecom safvlisprovider/infrastrusture provider (-,

‘The selection of dite Toi initallation of MobileTowers and its Speration shall besuck that i
should niot, disturb the fres movemeriti:of the trafilc/publicand shall-preforably be away
from the. schioolhospital'and plices where Kosvy-traffio afid-public moveraeiit it belng

done. :

" The Mobile fowers mayinclyde tho bise:of the tower subjickte Alifliment.of the safety
megsures;and structural stability,

CorpnsMNDMT{45

3
mﬁzﬁ'g‘g




WL
AR
S S g

e R T B el

oABtOt 61 for =N il
Generator (D Whm&{’f&?é'iﬁiﬁf“‘mwfwawm oetificals ssosd
ot ) Ve, s o guldelines e by 501 the manclattes of the Didiel
- T o0 of DO Whewwrwplable. il b8 sobevitad dleng with
is5usd bym vthis foand, Hiswevei i!ﬁpmﬁde?apaﬁ ’hﬂil eniire. o ety quldelines
oo, e v Dy ol i
! B

25 Vor-providli gun
by Autonoidve

21, Bor Mokile Toisies. it v exlting bafive {644 -
bl e gt befoes fss of thls Policy, o5 Norlh DMC lid
o teguntiagon Wik tleo srvi providernasritureprovider (1P, at e time

dats of thﬁire:dsg:l ‘“%gi“-‘?"°fﬂt*ﬁ#st.ian of Bticy, will have to pay urréars froti Ui

any Mobile Tow ?rm penslty (@ 25% over uhd abaye he monthly rental eharges. If
Policy then it x?b: ound instatled-without porpilslg dfer 30-days of fasye of this

onthly o o Hi:be. regularized alter paytent of poridlty. @-50% oves snd ghove the
moﬁtm: ?“ tharges. The ventaf charges a9 well o3 the penalty;will be cherged on

y basiy, For dyte of existence of Mioblle Towesy, the telecom service provider/

infrastructure. provider (1B1) vl have 12 sibinit:an affidavit along with othiar requlsite

documents,
'2&. After. m‘cpjxg 9fzhapmﬁd eoﬁ’mm{mﬂdug 1q diflok pf-timg or eptpination of the |
pe '._\“‘,”-r_‘?.““__“"{‘;chw:“‘gﬁ}?ﬁ%ﬂ_}5‘§!a.ys_p¢ﬁed‘" it by provided to the telecorh service ik
, -pWVndeyﬁnﬁasﬁugmﬁp&gﬁdé‘rg{l?al)*w;aemﬁwc 5 majerlel from the. site. Uniauthorized
occupancy Charges (equivalent twige th:monihly. reptnicnhﬁrgﬁa}will tie Tavied ufter

el

o . expiry ot siich 15:8iys Gries Period _
29, Trangfer :wﬁgjﬁlwém'séﬁicﬁpmf etfinfinstrictire provider (IP-1) duitlng the fenure
of permissiop ashgllf“thr»{ﬁﬁnﬁfei,x.mign or pait with ¢ sites-0r any po

M

iy tion thereof

permanently of teinpo ly_;t’a=th${body:%'lse-~ﬁﬂd‘e‘s'ﬁsil;ﬁtsr’;ﬁfe"a'llomd-‘rdukc sy person o A
share the toivers, XD Seordance 'wilhfﬁiisf‘sﬁe'ﬁriissf!dh;-wilhai:t:ﬂw prior permissicn _
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provider _(f[?»-‘.ﬂfsitaﬂ;w-’lligsafﬁrjpk wages, bof ayrall taxes:on gograsls including
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‘ W% sérecd they. shallat n'o-pbln,i‘:;d[ﬁfﬁgfﬁcxnr.cons&uﬁd'ia"bu, amployses
the felecom service P ’"d?‘fr!inf'r@Mptnmfprgvidqv{l?él) shall
compflance Wit alt Labiour lgﬂﬁ'w’gihﬁ-Qhal{;i:g@lud.g: all liabitities

3l

b;';blcty;'rc_sgsmsi" -gampliance Wit
of it Provident Fun ¢, ESTACL Workimen'§ Coripsnsation Act, Minimuim Wagos Act

witd othier Labour Welfore Adt in respectof lts =pefsa5ne i
Corpa/NDMC (6]
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pistef mem 14 bé sabiitied glons

ensure thatal) wgm é’mﬁ! . 'bﬂ*::;ﬁ@ Piovidetinfrastriistirg provide (1P-Ty shit
e s s s e w‘h 1%\ 6 ey e astplind ot s tht
the Vicinity of e s Ay o e e s, st

34, For dispire i afﬁﬁ&hn&ﬁw;%ﬁm of oirts evnfwmmmry;

i Witk applichlon |
@ Copy of relovint Hicénse op

Telecommumication, Govt. o) n;'“lz? - reglstrstion centlfieats iﬁ&w& by the Dept, of

(d '} The telecom seivice providesfinfrasting
- tplascof the Mobite Towers duly

Plan skm}d melu&e: the axtént of‘ Iand mmmd for estithflghineit of dw Fobils Towers,

(@) Stmchml s&hab:hty mmi’ cate attesting.to the strictaral sof Bty of !ha bul !ding where the
-mcbile tower iz proposed to be. mstal!ad from any one of the followlng six institutions are
- roquired;16 be subsitted by telocom servios provideinfrastructure provider (B0 =

{a) Indian bstinste.of Techriology (IT), Dethi;

@) Indian Instifute of Technology (i), Rodekee;

(c) Cengral Bu:ldmg Research Institite (CBRI), Rwrk@e;

= {dy - Ml«hxdm’twm;bﬂ &. Emmmw Services Ld, (RITES), Déthi.

{e) . Nations}. {‘.eunc»al Sfor: Cen;eni & Bmltimg Mntcna! 14 KM Stmre, Dithi-Mathura
Road, Faridsbad (Haryuna); .

) AnyGovernbient Engieorig: Co]!egef inDelhi and National Capsmi Region.
(’w} ”No Objwnon Ccmﬁmi\s ﬁum Archaealogical Sunrey of India (AST) (whm\’cr apphcﬁb!e}

(#}' Ho Ohgechon Ccmﬁv:ate ﬁnm Airpotts. Auﬁwn@ of: Indm (AALY {only in case if the
' location s marked in” ‘Rad‘ Zongin Go!oup Cudéd: Zonmg Map (CCZM) spcmﬁad by
AAL :

{vi) .:--?Co;:y of tige typa test certificate issued by Auwmoﬁwg Research Associstion of India
(ARAL) 10 the manufacturcs of the Diesel Gen:mmr {D) Sets, if. appi;cable, along with
C.

e} Saif—dec!mﬁon of‘SACFA Cieamm:é A5'be obtaineﬁ w}ihnp ik month&
(viB) Indewinity’ Bond/Afidavicas per clayses: mentxoned #ES, Na. 13.45, 3. & ze abow

(ix) The telecomservice pmvnderhn&astmmm provider (IP-L) will submitian. Indcmmty Bond
- mdcmmfymg the NORTH BMC fo'keep biatmleds feditall losscs!dmagelﬁm

() Certificaiion: of msweghn:cai design by :Structural. Engium attesting: m the stractural
 gRfefyofthe ovcf»gmund lclcgmph infrastguclure of Mobile Towers:

mﬁmma@wﬂmﬂmmmmm
signed by the applicant and the Strictirs! Bnginser, The




2y
¥y Destaretlon/Undertakding on Companys teteriuend doclaring (horeln that “I/We have gone
\hrough and understood the cantonts of ihis palicy document and application earefully,
ﬁe-m‘{aﬁmﬁm}ffumtﬁhﬁéhym&!h@is-tme-&'iéﬁ;ébe {

el V Idrnishoc by Tt eatof stiyfour knowledge and fiothing
hos been concenled therefrony, YWe agres o the pllotinent of space/eite 1§ belng made

on " is where 1y basis” and acoept afl e terma ard onditiony of the policy and shall be

baund:by the conditians given in:ths polley doc fnent:and the Rules and Regulations
notified by Governient of Indis, Minlstry of Corinieitlon (Bept. of Telecommunication)
vide viotifieation dited 15t Navetibir, 2016, which was published tn Gizatte of India of
16" Noveaber, 2018. - L

() The nemes and contaét dctails of e smploydes of the telscotn service provides! '

zf;gsmm provider (TP-1) for the fujioses of corfunication s regird 1 the appfication

{ e.‘ : ? . ‘

FEE STRUCTURE : | $

(A} Administratve-chiarges = Rs. 10,0000 (Rs. tcn?" :mssﬁ' g per Mabile Tower ﬁ%&
e o

(B)  Monthy-remal chirges-fr nsdspiglltad s R, 399 (R, Three Hundred Thiy
'Nu;: only) per-sqfiper month.or Ra. 50,000/ g mbnith per mobile tower whichever s
hi ._er‘ b R ; A B LT

(C) For Mobile Towers existing-befora dssue of this Policy, teletom service pravider/
 infrastruchure provider (P at the time g

nfrastroctun firefularlzition withi 30:days of notification of
Palicy, will have to pay drre

and- shove. the.monthly rental charpes: Jf-any Mobile Towor Ts: found installed without
permission after30 daysof o it ehall be regularized after payment
6T penalty () S0 overind/above \ie monthly n}pi charges. Thie tontal chiarges as well
as the penalty willbe charged ohuofithly basis Yor date of existénie-of Mobile Towérs,

. the telecom service provides infrastrisctute provider (TP:4) will haveto-sabmit an affidavit
along with otherrequisite docutentss :

D) Applicable taxes.

W

(E) After issyanve of permisgiontletier by the NORTH DMG, the telécom service providet/
. infras\mt;ti!réft;mﬂ&er-(m,-l')fi‘éhé'lﬂ&«.stiﬁmit;ihme.;mdnﬁis“advmwfﬁe'al'\'d.tW'o-munth&u{
charges as-security-deposit. -Security.deposit will be refunded sRer expiry of the ailotied
period, If secufity i§ deposited e form. of Baph.Gupranies. then the validity of Bank
Guaranies Will b period of permission plusdhres Tponths, The Bank Guarentes should b
* drawn 6n sny Nationalise Bark withinthe junsdigion:of Delhi only.

(F) Payment Terms. _.-‘-"f-*hé:advm"c'éuﬁm&im:eﬁ:_iﬁlv‘a%;e‘ﬁt 1o+ fhree. months rental charges paid

by the telecomn service providerlinfrastrictute. provider (1Y) shall be adjusted towardy -

the monthly.rental chaiges for fieg-tu ihig: Thereaflter, teletom setvico provided!
infrastrugture provider (IF-1) shall subniit to the NORTH DX C; the advancs monthly
" rentalchisrgegpermontiutor cactisite and oltisr ducs ifany, ouor before T dayof the.

| Geling paymmets. -

month thioy,

Non;péyut;efﬁf?fiﬁﬁiﬁﬁfﬁwidntﬁﬁcmwf‘;1 ".'_?W?Oi‘m't"’di\k;sw’iﬁ.\{f'-ihe-pmscribéd\dmwﬂl.mm}_ astinive
bresich 4T the tevhe of-péttnission-and shall- ténder the peritisslon liabla-ta be: ravoked, Bealdey, the
telecoms strvicerprovider/infrastricture provider. (IP<1) shall pay:-an injerest.of 15% por annum on.ihe
amounts. of permission. and othigr-dues payablée 'iﬁmaiﬁhig.:oﬁtstﬁndiﬁg? after tho'due dute-end falling in

Corpn/NDMCIS8T.

sdateofihelr existenco:willi penalty @ 25% over

27




E " i ) JUa—
.mwmﬁ&mmmwﬂﬁwbm__ s
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Fx

srvears. Interest shall ¢ | 3‘5 M&’
wp, Such m@:ﬁ;’ggaﬁ?{ﬁﬂg ascrua tlli the siomthly rentat ehargasaid siher dusy are finalfy squared
s s ot mado by the ‘2?:‘35?: i‘f@iﬁgﬂ; (e Py of monty reta histges and ot

Ve peeiod 6145 days,the permision shallsd mipaled, | g for 8

nih . g et |
| SOF. FOR GRANT OF PERMISSION ; |

. Application for ¢ bl b <t & : f
Infrastructurs nrovider o b OF permbssion will be submitied by the tefecoin service provider F
Provider (1P-1) having velid ticense from the Degitt, of T&iééﬁﬁ”i?ﬁifin’idﬁ!fﬁﬁ,c;ﬂzriﬁ p P
5

i

Gornm\micatians.- Gowt, of Indin,
W TMEuUNES ;T . - ”

. Scrutiny of deen. 5 N .
m&g}_’ _OF documents submitted by the Within 7 days of recelpit of spplication, !
00 servics provider/infristristors provider . : [
(1), ST ‘ ty
1&2;1“%“?‘? of sitels) by the {following Withie' 7 days of sorutiny of doctiments aud '
o b“", s/Teaim :— o {f the documeits submitted-are found i ordér,
(@) EE(8) of the zonefarcator his refiestrtitive .
() EEQM) of the zonefares or his répresentative
(&) AC/RP Cell or itz représentative N
() Representative of Land & Estate Deptt, . - |
(v) Representative from Hortiosifure Deptt. - ‘ . |
{in: case of Park)- e e i
{v1) Representative of the teledom service S,
provider/infresuactore: providés (B-15... . -
3. Issuance of Letter of Acctptange, Within 7 diys
' o ) fensible, )
4. Deposition of Advance Monthiy:Rentat Churges  Within 15 diyis of issuance of letter of
(equivalént to 3 months rignthly tental charges). aoqaptanis:
& security deposit (equivilent to 2 monthe . ' )
minthly rental cliarges): . . .
. Grant ofpenissions - ’ Within 3 working days df“qﬁmpl“é{iam of et
' . formalities Including deposition.of advance
‘ monthly rerifal chiergos seeurity deposit.

jgintisispection, if site fatnd

In view of the sbove, the aforesald proposal may bc_‘plmd bofore the Corpordtion
through Standiiy Commlttee, Nocth DMC for saliciting the epprovil of Policy for perintasion for tnstallation
of Mobile Towers-on land/bulldings/propertios as wellas Réaflop of properties of Noth DMC.

The ebbve proposal fisibesn examinéd and vetiod by Law Department and Binanes Departmont

oFHor DMC . o oo 5

I
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4. Depit. i3 advisas thnt i@ﬁﬁiﬁﬁlngy a&‘ mrswsly Ab adopled [n e Péiicy

¢ cmoiithly veqlal chisrges for iife% lsnd/space
sty be skl 469 | mnw :;{l’:tw{i t‘gr Moblle Towers will be

terminology may bs used, Gts:339/per vt pér e orthi pplidable
. S tuxes (ineliding ev-sharlng with othes
L féieaoﬁf $aF fw ﬁwvidew,)
f’ ' Futther, 8 sdvised b} me& ?Jépartﬁiﬁﬂt In Rt ticts d{r ed 2§ 9-2020, neceasary aniendments
: hive been made.

h

Tatisn of Mabile
. 10 view of all above, the propossl contalnlug Po! fey fur Perqtlssion of Insta
Towers on lind/properties owited And anaged by South Deihi Mun? el orpoﬂtidﬂ withn its ﬁﬂlﬁi¢*‘?ﬁ
way please. be phaced before the Corporation through Standing Cotrslpitte g‘or consideration-sid spprove

Itesh No, 9 7. paimyxormmanfenmxm ofMﬁb:I?!row  onlaridipropertias owried irid
mansged by South Dell Munieipal Corporatio ;n Jurledietion of DMC,

With the conseat oFthe Starding Cormites the itam is alfowed o be witidraw.
[0} Reselution Mo, 10} of the. S{éhdiﬁg c«:mih”j'- il 15912021,

s detsiled inthe &f‘mwesmd letter, be accordad,

intallston, oFf Mobile Towers aq_-mm&iiamgsmpems asvell r rooﬁop of propenics oot DM,

Reso!vcd fhnt as'recommendid’ by the-Standing Commmca v:de its- Reso!utmn
No 101 dated 15-9:2021, the proposat.of th

Resolution Nu. 120

'!‘hc monon Was can-led
I
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LIST OF MORILE TOWER IN BURARI VIDHAN SARHA ARFA 3# ﬁﬁ“@ﬁ% EK@ ﬁE - C—
ar. |Loeation Operator Ward
No. Namp No.

1 |Kh No. 123/21/1/2, Main Merket Villags Burari. TATA 7
2 |Kh No. 437, Tbrahim Pur. Reliance Jio 6
3. {Kh No. 123£21/1/2, Main Market Village Burari. TATA 7
4 |A-4, Hardev Nagar. - TATA 8
5 |KhMNo, 35/5, Village Nangli Pura. TAT)A [
6 |KhNo. 343, VPO, Mukhmalpur, Airte 6
7 1934, Village Mukundpur, Delhi Airt§ 11
8 |83, Village & Post Nangli Puran. Airtg] [
9 {D-1238 & 1239, Jahangirpuri. Alrte]] 11
10 |A-7(Kh No. 18/22) Main road, Burari. Hutcﬁ 7
11 12, Kh No. 30/18/1, Jharoda Majra. Hutch 8
. 12 [B-1, Main Market Jahangirpuri. Hutch 11
13 [Kh No. 146 (H No. 45/A) Burari, TATA 7
14 1A-61, Pilli Kothi Nathu Pur. Airtd 11
15 {Kh No. 40, Lal Dora Jharoda mazara Burari. Airtg] 8
16 |C-4, Kh No. 862, lal Dora, Vill. Burari, Inder Parsth Colony. Airte]’ 7
17 |641, Village Burari. - Hutch 7
18 |307/302, Village Mukhandpur Main Road. Relignee Jio 11
19 JA-55, Kh No. 13/1, 13/2, Pili Kothi Nathu Pura. TATA 6
20 |Kh No, 94/23, Gali No-3B, Baba colony, Kamal Pur. IDEA 9
21 |170, Gali No-5, jagat Pur Village. IDEA 8
22 |Kh No. 7/12, Village kamat Pur, - . IDEA 9
23 [A I- Block Kh Ne. 140/11, Gali No-27/56, Village Burari, Sant nagar. | Airtel 8
24 |Kh Ne. 123/5, Block-B, Sant Nagay, Burari. Airtd 8
25 |Kh No. 375, Village Burari, Jharoda Mazara Burari, Sunder Colony. Bharti 8
26 |58, Kushailc No-1, Kadipur. Relignee Jio 6
27 [KhNo, 42/5, Block-C, Gali No-10, Tnderaprasth Colony Burari. Relidnce Jio 6
28 [141/19, Gali No-54, Block-B, Shiv Kunj Burari. Relignce Jio 8
29 |Kh No. 137/6, Sant nagar, Burar], Relidnee Jio - | -8
30 |KhNo. 124/12, B-Block, Street No-88, Saut Nagar. Reliénce Jio 8
31 [5, Kamal Pur, Kamal Vihar, Kh No. 10/6 village Burari. Relidnce Jio 9
32 Kh Ne. 13/3/1 Old Xh No. 34 Main Road, Nathu pura Burari, Relidnce Jio G
33 [Kh No. 21/14/2, Kaushik Enclave Gali No-28 New Delhi. . |Relignce Jio 7
34 |186, Gali No. 02, Mulaundpur Extn,, Part-I1, Delhi. Relidnee Jio 1]
35_]165, out of kh. No. 89/1, DCM Colony, Budh Bazar Road, Ibrahimpur Reliaﬁnce Jio 6
36 [H. No. 4, Stéet No. 32, B-Block, Kaushik Enclave, Burari ATC 7
37 |Kh. Ne. 123/25/2, Village Burari Meer Singh Market B Block, Sant Nagar !nduE 8
38 |Kh. No. D-21/6, Block-A-2, Village Kamalpur Majra, Sant Nagar Burari, Known as Harit | induf 10

Vihar
39 {Kh.No. 159, Village village Mukand pur colony kmown as Santa Vihar Part-11, Induf 11

Mukandpur F
40 |Kh. No. 11/24-25, Gali No. 5, villags Jagatpur Burasi Airtdl 8
41 |P. No, 54/1874, Block B, Sant Nagar, Buvari Ajrd] 3
42 [Kh. No. 47/10/11, Gali No. 6, Near Rathi General Store Kaushik Enclave Main Nathupura Airti“] 7

Road
43 |I¢h. No. 12/21, Kamal Vihar Kamalpur Burari Airtgl 9
44 {H. No. 357, Gali No. 14, Shiv Kunj Sant Nagar, Burari Airtél 8
43 1Kh. No. 524/139, 25 Foota Road, Garhi Burari Village Near Lala Makhan Lal Chowl. Airtdl 7
46 [Kh. No. 315214, Village Mukandpur known as Mukandpur Extension Relignee Jio 11
47 1P. No. 35 & 36, H. No. Mf2768, Kh. No. 18/22, Anvit Vihar Village Burari Relignce Jio 6
48 |P. No. 243 & 244, Gali No. 1, B Block, Pradeep Vihar Ibrahimpur Relignce Jio 6
49 1538, Near Animal Hospital Burard, Civil Lines Relignee Jio 7
50 |P. No. 198, Gali No, 3, Kh. No. 161/2, Samta Vihar Mukand Pur, Delhi, Relignes Yio 11
51 |21-B Part of Kh. No. 47/2/2, 68/2, 60 Foota Road, Ajeet Vihar Burari, Delhi. Relignce Jio 7
52_|H. No. 4, Kh. No. 43/7/2, Gali No. 1 C- Block, Inderprastha Celony, Burari, Delhi. Relidlfnce Jio 6
53 |Kh. No. 14/22, West Sant Nagar block A2 chandan Vihar opp. Harit Vihar Airtd! 10
54 |P. No. G-8/128, Gali No. 13, Near Hanuman chowk, Village Wazirabad, Delhi. M/s DSR 11

. Telegervices
: Pvt. Lid.
35 |P.No. 17, Street No. 9, Kh. No. 139/11/1, Block-A-1, Benmgali Colony Sant Nagar, AT( §

Burari, Delhi )

56 118, Kh.No. 102/2, Village Burari ATQ 7
57 |Kh. No. 135/2/1, Village Burari, Sant Nagar, Delhi. Indu 7
58 |iKh. Me. 277/176, Village Wazivabad Gali No. Wazirabad Extn (ID 1340859) Indup. 11
59 |P. No. 11, kb, No. 21/10, Vashist Enclave, Village Burari, Delhi. Indu[s 7
60 |Kh. No. 77/19, Satya Vihar, Burari, Delhi. Tnduf 7
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Telepision

61 |Out of Kh no. 21{1/1(1-7)10(4-1) Village Burari : Indug 7
A2 1254, (Kh, No. 30/16, Plot No. 208) Block-C, Uttranchal Enclave, Village Saleempur Bharti Airtel 9
Mazara Burari,Delhi. )
63 |Kh.NO. 725/3, Tomar Colony, Burari Bharti Airtel 9
64 |56, Part Kh.no. 14/13, Village Kamalpur Majra Burari, Abadi Known as A-2, Block, Relianee Jio 10
Chandan Vihar, West Sant Nagar
65 |54-B, Block-B, Part of Kh.no. 54/10, Village Seelampur Majra Burari, Abadi Known as  |Relidnee Jio 7
Paras Ram Enclave Burar]
66 |Plot no. 65, Mustail No. 17, Killa no. 5/2, and 5/6 and 6 Harit Vihar Burari, (Near Arya  |Angdls infratel] 10
Samaj Mandir) (p) Lied
67 |Plot no. 2-A Kh.no. 159, Village Mukandpur Tndus ' 11
68 . |Plot No. 63, Mustil No. 17, Killa 5/2, 5/6 and 6 Kamalpur Majra Burari Indu 9
62 |Kh.No. 100, Village Mulkundpur Radhe Vikar Mukundpur Indu 11
70 156, Village Mukundpur, Abadi Known as Baba Mohan Ram Colony, Mukundpur, Ext.  |Indu 1
71 |Kh.No. 10/22, Village Burari, Abadi Known as Uttralhand Enclave Shastri Park Extn Indu 7
72 |Kh.no, 10/9, Gali no. 4, Block -B, Utirakhand Enclave, Burari ATC 7
73 |Kh.No 867/01-2, Bxtended Lal Dora, Abadi Village Burari Indug Tower 7
74 [HNo 534 VPO Burari Induf Tower 7
75 |KhXNo. 19/4/F, Village, Jharoda Majra Buvari ATCI} g .
76 {H.No. 2, Galino. 11, Samta vihar Mokundpur Inclutﬁ Tower 11
77 [P.NO. 6, Part of Kluno, 1142141, 22/1,23/1,24/1,24/2,25/1, and 25/2, shastvipark Near Relignce Jia 7
Joseph and marry Public School Burari ;ﬁ
78 |P.No. 1001, Gali no. 10, Jagatpur, Burari Reii#fnce Jio 3
79 1P.No 502, Kh.no, 142/1, Milan Vihar Gali no 3, Village Jharoda Mazra Burari Relignce Jio 8
80 |220, Block-b, Muldti Ashram Jeshay Nagar Village Quadi Pur Ibrahimpur Relidnce Jio 6
81 [54/68, Nangli Poona Near Jain Mandir Bus Stand Reli%nce lio 6
82 |P. No. 160, Gali No. 3, Wazirabad Ext. Opp. Ramghat Delhi Reli#nce Jio 11
83 1172/2-A, out of Kh. No. 132, Gali No. 9, Village Wazirabad, Near Ameena Masjid Reli%ince Tio 11
84 13/22 Extended Lal Dora Area Village Burari Abadi Jmown as Nathupur Burari Relijnce Tio 7
85 {137/14/2 & 15/1, A block, Shastri Nagar East Sant Nagar, Burari, Delhi. Reh’ﬁnce Jio 7
86 {174(min) Gali No. 8, Village Wazirabad Reliﬂ,noe Jig 11
87 11221, 41 Foota Road, ICamal Vihar Kamalpur, Burari Relidnce Jio 9
88 [6/14/2, 6/51/1, 6/16/2, 6/17/1, Village burari, Utirakhand Enclave Relifnce Jio 7
85 [105/14, H. Ne. 115/5377/2, Block-B, Baba Colony Sant Nagar, Burari Reli%nce Jio 9
D 1694/7, H. No. 45-A, Gali No. 3, Conductor Colony, Burari, Delhi, Reliﬁnce Jio 9
91 |8/14, Block-D, Gali No. 14, Kamalpur Majra D Block, Delhi. Re]i#nce Jio 9
92 1823 {min) Bxtended Lal Dora abadi knownas Village Burari Re]i{mce Jio 8
93 1101/17, Village Kamalpur Mazra Burari, Delhi Reliﬁnce Jio 9
94 [289, VPO Mukhmelpur Indu} Tower [
95 |Kh. No, 37/5, Village Buravi (Jharoda Majra Burari), Surender Colony Ph. I Indu} Tower 8
96 1B-1456, Mustatel, No. 140, Killa no. 7, Village Burari, Gali no. 40, B Block, Hanuman  {Relidince Jio 8
" |Kunj, Sant Nagar, Delhi,
97 [Kh. No. 23/18, Tharoda Extn, Part-I, Shani Bazar Road Relismce Jio 8
98 |644/3, Near Durga Market Numberdav colony lndufs Tower 7
9% |Kh.no. 654, Numberdar Colony, Main Chiowk, Burarl, Dethi Indul:s Tower 7
100 |Kh.no. 107, Village Iprahimpur, Delhi Indu% Tower 6
101 |Kh.mo. 21/21, Village Jharoda Majra Burazi InduE Tower 8
102 |Shiv Jewsliers Kh.no. 151, Janta Vihar Delhi Indug Tower 10
103 {P. No. 21431, Kh. No. 14/12, Village Burari Indufs Tower 7
104 [B-475, Main Market, Gali No. 18, Sant Nagar, Burari InduEs Tower 10
105 [408, Shiv Mandir Wazirabad Induk Tower 11
106 |1435 Near Biscuit, Factory Mukundpar IL. Indul% Tower 11
107 [Khatoni no. 1/128, Kh.no. 221, Village, Jagatpur Indu& Tower 8
108 JA-7, Khna, 19422, Ameit Vihar, Buran Indu% Tower &
- 109 |416/35, Laxmi Vihar, Burari, Delhi lndurs Tower 7
110 [Khno. 43/1, Village Burari Indraprastha Colony Indu Tower 6
111 |Khate No. 106/94, Kh.no. 174, Village Wazirabad, Deihi Induﬁ; Tower 11
112 |Kh.no 105/27/2, B-Bleol;, Sant Nagar, Gali no. 116, Hono. 5862, Village Burari, Dethi ]ndu'iar 10
113 {P.no. 128, kh. Ne. 137/2, Village Burari, Gali no. 4, Nehru Gali A-2, Block, West Sant  [Relignce Jio 13i]
Nagar, Burari
114 [P.no, 25/22, Galino, 11, Surender Colony, JTharoda Exin.. Part 11 Relignce Jio | §
115 |Kh.no, 135/5, Gali no. 89, B-Block Jagatpur Road, Sant Nagar, Burari Reliﬁnce Jio 8
116 {Plot no 29/8, Gali no. 2, Tharoda Extn. Part IT \ Relignce Jio 3
117 (99419, Chaudhary Colony, Kamal Vihar, West Vill. Burari Relignce Jio 9
118 1217-A, Kh.no. 319/216, Block-B, Phase-I, Main Veer Bazar Road, Mulandpur Relidncee Jio 1
119 [H. no 130 Gaki no. 5, Wazirabad : QSR 11
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. 120 [Plot no 65, Mustil No. 17, Kill no. 52, & 5/6, and Mustkil no. 17, Kill no. 6, Village Relignce Jio 10
-~ _{Kamalpur Mazra presently known as Harit Vihar, Kamalpur, Burari
121 |P.no 339, Khuno. 40415, Village Burari, Inderprastha Colony, part - I Relifnce Jio - 6
122 |77 D.C.M Colony, Ibrahimpur Relifnce Jio - | 6
123 |Plot No. 51 & 52, Kh.no. 228, Min Mulandpur Extn. Part 11 Reli{mce Jio 11
124 |Kh.no 867, Village Burarj Near Canara Bank Sant Nagar, Rurari Relifnce Jio 7
125 |P.No 192, Gali no. 11, 60 foota read, Fauji Colony, Mukandpur Relignee Jio 11
126 |p.No 74/15, Kh.no, 74/15, A-Block, Kaushik Enclave 50 foota road Behind oscar public |Relifince Tio 7
school Burari
127 |Kh no. 610, village Burari, Lal Dora Towler Vision 7
128 |C-259, ldino. 16/6, Village, Burari Indus Tower 7
129 [Khet no, 7/22/2, Salempur Majra, Burari Tndus Tower 7
130 [Kh. NO 25, Gali no. 5, Village Jharoda Majra, Burari Indl.{s Tower 8
131 [Kh. No, 46/], Village Mukandpur, Part II Savita vihar, Near Samta Vihar, Delhi Indus 10
132 |Kh, No. 10/12, Uttrakhand Enclave, Shastri Park, Village Burari, Indus 7
133 [P.No. D-1735, Part of Kh.no. 68/20/71, D-Block, Gali no. 21, Mukandpur Part I Re]iﬁnce Jio 11
134 |Kh.no. 156/2/1, Situated at in the area of village Mulandpur, Abadi Colony Known as Reliﬁnce Jio 11
. |Mulkand Vihar, Part I
135 |Kh.ano, 40/8, Gali no. 5, Block-b, Village Burari, Amrit Vihar Relipnce Jio 6
136 |P.No 5/3, Gali no. 2, Tomar Colony, Burari, Dellyi RelffinceJio - | 9
137 1134, A Near NDPL office Village Nangli Poona, Delhi Reliﬁnce lio 6
138 [52/20 A-Block Pardhan Enclave, Burari Reli#nce Yo 7
139 |E-1539-40, Jahangirpuri, Dethi Reli%ﬁnce Jio 1
140 |Kh.ne, 53/17 and 53/14/2, Village Salempur, Majra Burari ]ndL{s 7
141 (549, Village Buraxi, Jagat Singh Market ReliEnce Jio 7
142 |Kh. No. 444, Ved Mandir, Mahatina Ved Bhikahu Swadraran I(.edar Nagar, Ibrahim Pur, [Relifnce Jio 6
Deihi
143 193/1/2/1, A-Block, 60 foota Road, Baba Colony, village Burari ReIiEmce Jio 9
144 632 Village Kadipur, Delhi Relifince Jio 6
" 145 |P.No. 2, Kh.ano. 36/20, Gali no. 11, Kaushik Enclave, Burari Relifnce Jio ki
146 |P.no. 67, Gali no. 13, Khuno, 20/1/1, & 10 Block-B Kaushilc Enclave, Burari, Delhi Relianee Jio i
147 145/13 A-Block, Kaushik Enclave, Burari, Delhi Relifnce Jio 7
148 {P.No 357, Out of Kh.no. 16/25/2, Situated in the aren of village jharoda mazra burari, Relitince Jio 8
Abadi known as Gali no. 14, Shiv [Cunj r
149 |60/4, Village Salempur Majra presently known as vijay Colony, part Il Relifnce Jio 7
150 [13/5/2, Prem Nagar, Nathu Puta, Burari Delhi Relifmee Jio 9
151 [346, Main Road, Burari Relipnee Jio 7
152 |P.NO19/21, H.no. A-29, Amrit Vihar, Burari, Delhi Reliknce Jio 7
153 {12, Kh.no. 122/5/1, Sant Nagar, Burari Relance Jio 10
154 {38/14, Main 100 Foota road, Amrit Vihar, Burar Reiiance Jio 6
155 |126, Village Mulkandpur Known a3 Radha Vihar Gali no 11, Main road, Mukandpm Relifnce Jio 11
156 jkh. No 36/7, 8,9, village Burari, Abadi Known as Kaushik Bnclave Gali no. 21 Reliance Jio 7
157 £135/10, B-Block Gali no. 30, Near Om Charitalble Hospital, Sant Nagar, Burari, Delhi Relifmce Jio 10
158 |524/10, Gah no. 1, Near Madarsa Ram_]amaaa wali gali Village Kamalpur Majra Burm, Relignce Jio 9
Garhi Burari, Delhi ﬁi
159 1iKh. Ne. 471/2, Gali no.1, Kaushil Enclave, Burari Loths Tels 7
160 {E-16, Kh. No. 4/22/2, Gali ne. 31, Tomar Colony, Kamalpur, Burari LDtlES Tele 9
161 1129-A, Kh.no. 307/202, Gali no. 4, Part-2, Mukandpur Extn. Bha!'ti Airtel 11 .
162 |Khno. 12/1 & 9/1, H.no. B-234, Village Nathu Pura, Buravi Relihnce Jio 6
163 |101/17, Kamalpur Mazra, Burari, West Kamal Vihar ATE/India 9
164 |Kh.no, 134/24, Village Jharoda Majra Burari Ml]an Vihar ATGE/India 8
165 |Kh.no, 77, DMC Colony, Tbrabim pur ATE/India 6
166 JKh.no. 206/270, Vill. Mukandpur, Isssue Vihar AT 11
167 [Kh. No. 68/23, A-Block, Ajit Vihar, Village Burari AT 7
168 [FLNo. A-247, Gali no. 12, ICh. No. 39/20, Indraprastha Coleny, part X, Amrit Vihar, AT 6
Burari
168 |Kh.No. 135/20, Village Buraii, B-Block, Sant Nagar AT 0
170 [H.No. 858/1, Parvatiya Ancha), Sant Nagar, Burari AT 9
171 {Kh, No. 118/15/2, Village Burari, Gali No. 112, B block, Sant Nagar, Burari Indds Tower 10
172 |Kh, No, 19/4, Village Burari Darshan Vihar Near Shastri park, Extn. Burari Indus Tower 7
173 |Kh.no. 1/23/2 and 3/3/2, Village Nathu Pura, Burari AT( 6
174 |Kh. No. 107, Main road ibrahimpur AT( [
175 |H. no. 924, Kh. No. 38/20, Street no. 16, Block-A, Amrit Vihar, Burari Lots Tele [
176 [Kh.no. 180, Plot no. 38, Village Mulamdpur ATG 11
177 {Kh. No. 41, 42, 43, Sughant Vihar Ibrahimpur AT( 6
178 |H. no. 166, Gali no. 5, Main Road Jagatpur, Delhi AT( 8
172 |H.no, 1, h. No. 51419, Pradhan Enclave Village Burari AT 7
180 [Kh.no, 124, Kamalpur Majra Harjan Basti, Burari AT 9




Kh. No. 37/5, Gali No. 13, Village Jharoda Majra Burari, Near Panchsheel ashrarn

ZAS
181 |A~129, Gali no. 4, Part IT Mukandpur . ATC i1
_?’""2 Kh. No. 37/5/1, H. no. 149, B-Block, Gali no. 16, Kaushil Enclave, Burari ATC 7
133 |H.No. 2, Galino. 11, Samta vihar Mukundpur Extn. ATC 11
184 [H. no. 238, Street no. 5, village Jagat pur ATC 8
185 |H. no. 206, Gali no. 6, Jharoda Colony, Phase II Jharoda ATC 8
186 |Delhi Jal Board Tomar colony, Jharoda Majra Burari, Opp. BPCL Pump ATO 8
187 {Kh.no. 18/10, B-Block, Gali no. 12, Nathu Celony, Nathupara AT 6
188 [H.No. 54, 7/14, Gali no. 6, Kamal Vihar, Kamalpur, Burari AT( 9
189 |P. no. 3778, Out of Kh. No. 117/26, B-Block, Gali no. 102, Sant Nagar, Buvari Relidnes Jio 10
190 {P. no. 15 { New Knowns H.no. 100A) near Jron factory village Ibrahimpur Relignee Jio 6
191 |P.no. 986, Village Kadipur, Near Govt. Boys Sr. Secondary School Relidnee Jio 6
192 [Property No. 116 & 117 Block-D, IJ Colony, Jahangirpuri Reliéﬁn_ce Jio 11
193 [P. no. 41471, (New Know as H.no. 79), Village Kadipur Relignee Jio [
194 |P.no. 21/5, Block A-2, Gali no, 11,-Nr. Harit vihar West Sant nagar, Burari Relieﬂnce Jio 10
185 jA-143, Gali no. 14, Nathu Colony Nathu Pura Reliég'nce Jio 3
- 196 |P.no. 12/1, Village Ramalpur Mazra buraci Know as west sant Nagar Relidnee Jio 9
197 |P. no. 17/2/5, Gali no. 11, Nr. Sunday Market Nathu colony, Nathupura, Buyari Relignee Jio 6
198 {P.No. Kh. No. 17/22/2 ( 0-18) & 23/ ( 0-16), Anwit Vihar Villags, Burari, Dethi ATC 6
199 {ICh.no, 125/20, Block-B, Sant Nagar, Village Burari M/s [nfinite 10
' Teletom
200 {Kh.n o. 19/11, Gali no. 20, A2-Block, Sant Nagar, Burari, Delhi ATCH 10
201 |House no. 28, Kh.no. 140/12/3, Village, Buvari Gali no. 28 A-1 Blocl Bengali Colony, Induj Tower 10
Sant Nagar
202 {Kh. No. 22/25/2 and 22/25/1, Village Burari Gali no. 10, Hardev Nagar village Jharoda  |Indub Tower 8
Mazra Burari
203 [H.No. 31/26, Part of Khno. 136/19, Batra gali A-1 Block Bengali colony near Rani Reliance Jio 10
Public schoo] sant Nagar Burari . -
204 |P.No. 2, Kh. No.215 and 317/214, Village Mukandpor Gali no. 12, Block-B, Mukandpur |Indus Tower 1!
" [Extn. Part1 T : ]
205 |Kh. No. 102/19 & 20, Gali no. 25, C-Block, Kamal Vihar, Burari Relifinge Jio 9
206 |Kh. No. 7/21, Gali no. 10, Block-C, Kamal Vihar, Kamalpur, Burari Relilnee Jio 9
207 (Plotno. 12, Kh. No, 122/5/1, Khat No, 1081, Khatauni no. 872, Bxtended lal dora of AT( 7
village, Burari
208 |Plot no, 45, IKh. No. 28/110,Village Jharoda Sangam Vihar3 Indus Tower 8
209 1457, Main Road, Sant Nagar, Burari Village Delbi. Indu!$ Tower 7
210 jKh. No. 52, Village Nangli Poona Delhi ATCI? 6
211 |Plot No. 2, Kh. No. 251/276, Village Mukandpur, Gali No. 1, Main Road, Radhe Vihar, Indus Tower 1
Mukandpr .
212 |Plot No. 45, Kh. No. 28/10, Village Jharoda, Sangam Vihar Indt{s Tower 8
213 |Kh. No. 33/16, 25/, Block-A-2, Pardhan Enclave, Burari Sunijt Digital 7
214 |Plot No. 34-A/1, Out of Kh. No. 1303, B Block, Gali No. 3, Swarcop Vihar, Village Sumlit Digital 6
Kadipur
215 Sumit Digital | . 8




